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LEGISLATIVE ASSEMBLY.
Thursday, 28th March, 1940.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in
the Chair.

STARRED QUESTIONS AND ANSWERS

(a) OrAL, ANSWERS,

ALLOCATION OF QUOTA OF PILGRmM TRAFFIC TO SHIPPING COMPANIES.

 {b44. *Maulana Zafar Ali Khan: Will the Secretary for Education,
Health and Lands please state if it is a fact that Government allocated
75 per cent. and 25 per cent. of the Pilgrim Traffic between the Mogul
Line and the Scindia Line, respectively, this year on the basis of seven
ghips of the former and three ships of the latter?

(b) How many ships did the Mogul Line actually use this year for

carrying pilgrims from Bombay and Karachi to Jeddah, and what were
the names of those ships?

(¢) Is it a fact that last year the Scindia Line carried 23 per cent.
of the Pilgrim Traffic with two ships only? )

(d) Is it a fact that, as there was no other ship ready, the Mogul Line
carried 10 per cent. more pilgrims than the steamer’s maximum carrying
capacity, in their last steamer ‘‘Rizwani’?

(e) If the Mogul Line were going to employ only three ships on the

Haj run, why did Government not accept the Scindia Line’s proposal
for alternate berthings?

Sir Girja Shankar Bajpai: (a) Yes.
(b) Three ships, viz., ‘‘Islami”’, ‘‘Rizwani’’ and ‘‘Khosrou’’.
(c¢) Yes.

(d) The attention of the Honourable Member is invited to my reply to

§m 2(516) of Khan Bahadur Shaikh Fazl-i-Haq Piracha’s starred question
o. . .

. (¢) The number of ships to be berthed by the Mogul Line was not
limited in advance to three. Only three ships were employed by the Com-

pany because, in the course of five sailings performed by th hi
were able to carry all the pilgrims. gs pe y those ships, they

HELP T0 INDIAN SHIPPING.

+545. *Maulana Zafar Ali Khan: Will the Secretary for Education,
Health and Lands please state what steps Government have taken, or
if ?hey have not taken vet, propose to take, to further the cause of Indian
shipping both in the coastal as well as overseas trade?

tAnswer to this question laid on the table, the questioner being absent.
( 1855 )
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The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The
steps taken by Government to assist the development of Indian shipping
have been explained on more than one occasion in the past. The attention
of the Honourable Member is invited in this connection to the answer given
to part (c) of question No. 1758 by Mr. T. S. Avinashilingam Chettiar,
and the supplementary questions and answers arising therefrom, on the
5th December, 1938.

OPENING OF A DEGREE COLLEGE IN NEw DELHI.

546. *Mr. Muhammad Azhar Ali: Will the Education Secretary please
state if it has been ever considered to open a Degree college in New Delhi
for the waras of children of the residents' of New Delhi? If so, when
and with what results, and, if not ddes he propose to consider this now
and establish an up-to-date college for boys in New Delhi? If not. why not?

Sir Girja Shankar Bajpai: Before the establishment of the Delhi
University there was a proposal to transfer St. Stephen’s College from Old
to New Delhi The establishment of the University, however, has altered
thé situation The scheme for the development of the University, which
has recently been approved in principle by the Government of India, re-
quires that the University and its constituent colleges should be in close
proximity to each other. It is not, therefore, possible to establish a
college in New Delhi away from the University Area.

Dr. Sir Ziauddin Ahmad: If there be any demand from the people
residing in New Delhi to establish a coliege here in order to save their
children from travelling about 12 miles every day, will Government accept
the proposal?

Sir Girja Shankar Bajpai: No, Sir, unless Government were also
prepared to let this particular college affiliate itself with an outside Univer-
sity, which they are not. And as regards the journey of 12 miles, I may
inform my friend that my own son who studies at St. Stephen’s College
goes not by car, but by bus every morning to the College.

Dr. Sir Ziauddin Ahmad: May I know, Sir, when deciding the factor
that all the colleges should be shifted to an out of the way place, that is,
the Government House, did Government consider that a new college might
come into existence later in New Delhi or even in Old Delhi?

Sir @irja Shankar Bajpai: My Honourable friend is aware of the fact
that for purposes of education people go hundreds of miles in order to
attend a college  or join a college, and I don’t think it is a particular
hardship for students from New Delhi to go to Old Delhi when there is a
good communication service.

Dr. Sir Ziauddin Ahmad: My Honourable friend in reply $o my ques-
tion is confusing the two words,—the colleges in England sre very different
from the colleges out here . . . . .

Mr President (The Honourable Sir Abdur Rahim): The Honourable
Member is making a speech.
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‘Dr. Sir Ziauddin Ahmad: But I want to correct him, Sir. .

Mr. President (The Honourable Sir Abdur Rahim): He is making a
speech; he must put a question if he wants information.

Dr. Sir Ziauddin Ahmad: 1s the Honourable gentleman aware of the
tact that students in colleges in Europe are much more advanced in age
than students in colleges in India where they begin at the age of 13 or 14?

Sir Girja Shankar Bajpai: If my friend had paid some attention to
the scheme for the reform of the Delhi University . . . .

Dr. Sir Ziauddin Ahmad: I do not want an explanation; I want &
reply . . . . .

Mr. President (The Honourable Sir Abdur Rahim): Order, order; let
the Honourable Member reply.

Sir Girja Shaikar Bajpai: Well, Sir, my friend says he wants a reply
to his question. That is what I am attempting to give. I was saying
that if he had been good enough to read the scheme of reform of the
University, he would have found that we are contemplating a three years’
degree course, which means that boys will go to this University when
ithey have reached the age of 18 or 19. '

LocATION oF A TuBErRcULOSIS CLiNIC IN Karor BagH, DELHI.

547. *Mr. Muhammad Azhar Ali: (a) Is the Education Secretary aware
that plots of lands for building purposes were disposed of or sold by the
Delhi Improvement Trust quite recently in Karol Bagh, Delhi?

_ (b) Is he aware that there is great resentment among those who have
bought the plots over the decision of the Trust to allot a piece of land
for a Tuberculosis Clinic in a populated area?

(c) Is he aware that no public announcement or notice was issued by

the Trust before the plots were sold out regarding the allotment of a
site for Tuberculosis Clinic in the area?

@ Is he also aware of the apprehensions and fears of the public who
will be living round the clinic, and how does he propose to satisty them?

 (e) Were any representations from the public received by the Delhi
Improvemenﬁ Trust, or the Chief Medical Officer of Health, Delhi, and
were the objections raised therein examined bv the Tuberculosis experts?
If not, why not? If so, what was their opinion ?

-

(f).What are the reasons for not acceding to the demand of the publi~
to shift the present site of the clinic to a remote and lonely place?

(g) Have Government considered whether it will not be desirable
‘to have such clinics in the towns at a distance of at least 1,000 yards
from . a residential house? Tf not. what are the opinions of tke Public
Eealth Comn'.nssioner and other Tuberculosis experts in regard to the
-distance that it shou'd have from a habitable place, and does he propose
to lay down such restrictions on the locations of clinics? If not, why not?

A2
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(b) Does he propose to have the location of the Tuberculosis clinic
in Karol Bagh shifted from the present site to a place far away from the
populated area? If mot, what are the difficulties, administrative or
otherwise?

Sir @irja Shankar Bajpai: I have asked for certain information and
shall furnish replies in due course.

APPOINTMENTS MADE IN THE GOVERNMENT OF IND1A PrESS, NEw DELHI, BY
THE ASSISTANT MANAGER.

1648. *Haji Chaudhury Muhammad Ismail Khan: (a) Will the Honour-
able the Labour Member be pleased to state whether Managers of the Gov-
ernment, of Indin Presses arc authorised to delegate to Assistant Manayers.
their powers of making appointments of industrial staff?

(b) If the reply to part (a) be in the negative, will Government be
pleased to state why selections/appointments in the Government of India
Press, New Delhi, are made by the Assistant Manager? What ate the
special reasons justifying a departure from the general rule in this case?

The Honourable Diwan Bahadur 8ir A. Ramaswami Mudaliar: (a)
No.

(b) Appointments are made by the Manager. Reports by the Assist-
ant Manager are, however, considered before any workman is engaged..
The second part does not arise.

NoN-CONSIDERATION OF MUSLIMS FOR APPOINTMENTS IN UNRBRESERVED-
VACANCIES IN THE GOVERNMENT OF INDIA PrEss, NEw DErmHI1.

1549. *Haji Chaudhury Muhammad Ismail Khan: (a) Will the Honour-
able Member for Labour state whether it is a fact that Muslims are not

considered for appointment in unreserved vacancies in the Government:
of India Press, New Delhi? If so. why?

(b) If the reply to part (a) be in the negative, will Government be
pleased to state how many Muslims have been appointed to unreserved’
permanent vacancies of compositors, copy-holders and Lino and Mono-
operators in the said Press during the year 1939?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a):
No. The second part of the question does not arise.

(b) Two Muslims were appointed against permanent unreserved vacan..
cies of compositors.

OFFERING OF VACANCIES RESERVED FOR MUSLIMS IN THE (GOVERNMENT OF-
Inp1a Press, New Dzrra1, To NoN-MusLiMs.

1550, *Haji Chaudhury Muhammad Ismail Khan: (a) Will the Honour-
able the Labour Member please state whether it is a fact that vacancies.
reserved for Muslims in the Government of India Press, New Delhi, are-
offered to non-Muslims even when suitable Muslim candidates are forth-.
coming? If so, why? *

tAnswer to this question laid on the table, the questioner being absent.
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(b) Is it also a fact that last yeur a vacancy of type-supplier in the
said press reserved for a Muslim was in the first instance offered o o
Hindu? If so, why, and what steps do Government propose to take‘to
avoid repetition of such breaches of the Government of India standing
orders?

‘The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a)
NO. ' ’ .

(b) The vacancy referred to was a temporary vacancy of less than
‘three months’ duration and to it a Muslim was eventually appointed. The
orders regarding communal representation are not obligatory in such cases,
‘but the Contréller’s attention is being drawn to the desirability of observing
them except when a candidate from a minority community is not readily
available. '

¥MPLOYEES IN THE GOVERNMENT OF INDIA PRrESS, NEw DELHI, SUFFERING
FROM LEPROSY.

$551. *Haji Chandhury Muhammad Ismail Khan: (a) Will the Honour-
‘able the Labour Member please state whether it is a fact that certain
employees of the Government of India Presses. Simla and Calcutta,
were removed from service because thev were suffering from leprosy?

(b) Is it a fact that certain emplovees of New Delhi Press are suspected -
tu be suffering from this infectious disease?

~ (c) Are Government prepared to arrang'e for the medical examination
of all such suspected persons to check the spread of the disease?

The Honourable Diwan Bahadur Sir A. Ramaswami MudaHar: (a)
One employee of the Calcutta Press was invalided from service in 1988
because he was suffering from leprosy.

‘(b) No.
*(c) Does not arise.

ERECTION OF A PLANT BY THE IMPERIAL CHEMICAL INDUSTRY AT GOVERNMENT
EXPENSE.’ B

552. *Dr. Sir Ziauddin Ahmad: (a) Will the Honourable the Leader
«of the House please state whether it is not a fact that, (vide Administra-
tion Report of the Director of the Contract, 1938-39), Government have
asked the Imperial Chemical Industry to erect at the expense of Gcvern-
ment a plant costing three lakhs of rupees at Resipra (Calcutta) and
they are entering into contract by which Government will pay a subsidy
of five lakhs a year? '

_(b) Is it not a fact that Metro-Dam and Mysore Government were
willing to erect the same plant at théir own expense and demanded no
subsidy, iIn case Government were willing to make purchases from them ?
Will Government be pleased to state why they adopted the course which
Was more expensive to tax-payers?

tAnswer to this question laid on the table, the questioner being absent.
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The Honourable Sir Muhammad Zafrullah Khan: (a) Discussions are-
going on with Messrs. Imperial Chemical Company with a view to the
“erection of a plant for making bleaching powder, but no decision has been:

arrived at and no such suggestion as that referred to by the Honourable:
Member has been made.

(b) The Mysore Government thought of erecting a plant primarily for
the purpose of producing caustic soda. They offered also. to produce
bleaching powder and asked the Government to take a certain quantity
every year but the Government could not agree to this as their peace-time-
requirements were negligible.

The Mettur Chemical and Industrial Corporation, Limited, had & pro-
posal for manufacturing bleaching powder but could not rasise sufficient
capital to complete the erection of their plant. As already indicated, ne:
decision has been arrived at by Government, but the Honourable Member-
may rest assured that the interest of the tax-payer is ome of the mosk
important considerations that is being kept in mind.

Dr. Sir Ziauddin Ahmad: May I know whether the Honourable Mem-
ber will consult the Standing Finance Committee before sanctioming the:
subsidy mentioned in part (a) of the question?

The HomnOurable Sir Muhammad Zafrullah Khan: No, Sir.

Dr. Sir Ziauddin Ahmad: Will the expenditure be made without refer-
ence to the Standing Finance Committee?

The Honourable Sir Muhammad Zafrullah Khan: I do not know whether
any particular expenditure will be involved.

Dr. Sir Zisuddin Ahmad: This will be a new expenditure of a subsidy
of five lakhs. . . . .

Mr. President (The Honourable Sir Abdur Rahim): Next question..

SUPERINTENDENT OF ARCHAEOLOGY, LAHORE CIRCLE.

553. *Shajkh Rafluddin Ahmad Siddiquee: (a) Will the Education

Secretary be pleased to state who the permament Superintendent of
Archeology in charge of the Lahore Circle is?

(b) When was he appointed in this Circle?

(c) What is the number of employees in the Archsmological Circle
whose increment he stopped? How many of them were Muslims?

(d) How many employees, including menials, did he dismiss or dis--
eharge, and how many of them were Muslims?

(¢) How many temporary and permanent appointments were made
.by him and how many of them were Muslims?

Sir Girja Shankar Bajpai: (a) to (e). The attention of the Honourable
Member is invited to the reply to starred question No. 969 by Mr. Muham-~
mad Nauman on the 10th March, 1939. Since that date four employees
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have been discharged. Of these, two Wwere Muslims, one Sikh and one
Hindu Six persons have been appointed and of these two were Muslims,

two Sikhs and two Hindus.

UworrHODPOX ‘ C’ TYPE QUARTERS IN NEw DELHI.

554. *Pandit Krishna Kant Malaviya: (a) With reference to the reply
given to starred question No. 161 on the 24th February, 1940, will the
Honourable Member for Labour please state the names of all the Depart-
ments, the staff of which is entitled to Government accommodation, aud
how many from each office have asked for ‘C’ type of unorthodox quarters
in Delhi during the present year?

(b) What is the number of such quarters allotted to the staff of each
of such Departments or offices, what percentage does it form to the
total number of quarters and the establishment of that class in each
office, and how does that compare with that of the Central Public Works
Department?

Mr. P. M. Menon: (a) and (b). The information is not readily availatle
and its collection would not justify the labour involved. I may however
state that the allotments of houses under the allotment rules are on an
individual basis and not on a pro-rata basis to Departments.

AMENDMENT OF ALLOTMENT RULES OF QUARTERS IN NEw DxLHI.

555. *Pandit Krishna Kant Malaviya: (a) With reference to the
reply to starred question No. 816 on the 8th March, 1940, is the Honour-
able the Labour Member aware that the allotment of quarters in New
Delhi, is still being made, and has not yet been issued to the Departments?

(b) Is he aware that, as a result of the recent amendment of the rules
for the allotment of Government quarters in New Delhi, a person will not
be ousted from his quarters until he is provided with a higher type ot
quarters for which he may be eligible?

_ (c) Is he also aware that those who are living in their quarters prac-
tically for the last time have now as a result of this amendment been
given further lease of stay in those quarters for an indefinite period and
have been placed in an advantageous position? .

(d) Is he further aware that this change has adversely affected the
claims of applicants for ‘C’ and ‘D’ type unorthodox quarters, and that
many of those who were waiting for quarters for the last four to seven
years have been placed in a veryv disadvantageous position?

_(e) Is he aware that, due to the decision of the Government not to
build more ‘C type unorthodox quarters, the question of accommoda-
tion for the applicants of that type of quarters has become more acute?

(f) Is he further aware that the one option promised by the Honour-
able Member to be allowed only after the allotment for the year 1940-41
would not materially help them, unless the said change is allowed from
the date of the amendment or allowed at least to have =ffect from this
ygar even.if it is to be allowed after the present allotment?

'Mr. P. M. Menon: (a) The allotments have b i
iseued 4o the Den e'u(‘;s) ents have been made and are being
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(b) to (e). The Honourable Member is referred to replies to starred

question No. 160, parts (d) and (f) of question No. 164 and parts (c) and (e)
of question No. 816.

(f) The point raised by the Honourable Member will be duly considered

when the question of permitting clerks to change their classification is
taken up. '

Mr. Lalchand Navalrai: Will the Honourable Member issue orders to

these persons very soon so that there may not be any inconvenience to
them ? '

Mr. P. M. Menon: I shall convey that to the Honourable Member for
Labour.

LayouT or THE IMPROVEMENT TRUST PLOTS IN CERTAIN AREAS IN DELHI.

556. *Pandit Krishna Kant Malaviya: (a) With reference to the reply
given to part (c) of starred question No. 165 on the 24th February,
1940, will the Education Secretary please state which .are the plots in
Karol Bagh, Delli. lease rights of which have been transferred to others,
and how many further divisions have taken place in each case?

(b) Is there any complete row of houses or a line of houses in Karcl
Bagh which at pres:nt is in the possession of one lessee only, who, or
the original lessee of that piece of land, had got the lane originally leff
out for public purposes also covered up? If so, which is that?

(c) Is there no condition in the lease whereby leased land cannot be
acquired or resumed for a public purpose? If none, why not, and if there
is one, how and when action under that is resorted to?

(d) Is he aware that there are many other plots, houses and pieces of
lands which are being acquired by the Delhi Improvement Trust for public
purposes almost daily?

(e) If the reply to the foregoing parts be in the affirmative, what are
the difficulties on account of which the Trust cannot take over or resume
the portion of that area only which belongs to a single lessee for provid-
ing a lane which is a public purpose, and which would provide air and
light to many af the houses which open on only one side?

(f) Is he prepared to see that necessary steps are taken by the Trust
in taking over at least that piece of land only which should have been
left out for the land and is now covered up and is now in possession of
one lessee (whether he is the original allottee of that land or not) in order
to provide necessary land for the purpose of making these housés open
on hoth sides like others? If not, why not?

Sir @irja Shankar Bajpai: (a) Cases of transfer and sub-division have
been so numerous and frequent in Karol Bagh since the land was leased
that no complete list of such cases is available.

(b) No case is known of an original lessee or transferee having built
over land originally laid out as a public lane.

(c) There is a condition in all leases of Nazul land in the Karol Bagh
area whereby the land can be resumed for a public purpose subject to pay-
ment of compensation under the terms of the lease. - Action in aceordsnce
with this condition can be taken if land is required for a public purpese.

2
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(@) The Delhi Improvement Trust has acquired land to the west and
north of Delhi for the Roshanara and Northern City extension schemes.
Land is acquired from time to time as required for execution of sanctioned
schemes. '

(e) Land can be resumed or acquired for providing a public lane if the
necessity for the acquisition is established.

(f) In view of the reply given to part (b) above, this does not arise.

Mr. Lalchand Navalrai: May I know, Sir, if the Trust has received a
representation that a lane should be acquired from Rai Saheb Kartik Das,
and have Government done anything in ‘the matter?

Sir -@irja Shankar Bajpai: I should like to have notice as to whether
any representation from the gentleman mentioned has been received. I
do not know.

Mr. Lalchand Navalrai: Will the Honourable Member then inquire
into the matter, and, if there is any inconvenience to them, see that a
lane is acquired for them? ‘

Sir @Qirja Shankar Bajpai: If the Honourable Member will be good
enough to send me the particulars, I shall see what we can do.

ALLOCATION OF QUOTAS OF PrLgRIM TRAFFIC TO SHIPPING COMPANIES.

557. *Mr. Umar Aly Shah: (a) Wil the Education Secretary be
pleased to state if the decision which Government conveyed in their
telegram to the shipping companies concerned on the 2nd November, 1989,
in regard to the allocation of the quota of the pilgrim traffic, was final?

(b) Is it a fact that Government made it clear in that telegram to the
shipping compeamnies concerned that they should attend a further meeting
on the 7th November, 1939, provided they .agreed to participate in that
traffic on the basis of the quota set out in that telegram?

(c) Was it open to the representative of the shipping companies who
were asked to attend the meeting on the 7th November, 1939, to re-open
the question regarding the allocation of the quota in the pilgrim traffic
the decision about which was conveyed by Government in their telegram
of the 2nd November, 1939?

(d) If the answer to part (c) be in the negative, will Goverrment be
pleased to state whether the following observation, namely:

“‘circumstances would appear to indicate that Scindia, even prior
to the Government of India’s invitation to attend 'this
meeting (7th November) and in disregard of any outcome of
this meeting, had already decided to withdraw from the

. pilgrim trade’’

made on page 7 of the Booklet issued by the Mogul Line, Limited, under

the heading ‘Facts about the Haj Pilgrimage, 193940’ is in accordance
with facts?
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Sir Girja Shankar Bajpai: (a) Yes, as far as the 1939-40 pilgrim season
was concerned.

(b). Yes.
(e) No.

(d) Government are not aware what the circumstances were which
made the Mogul Line draw the conclusion mentioned in the statement
quoted by the Honourable Member.

AMENDMENT OF ALLOTMENT RULES oF QUARTERS IN NEw DELaT.

558. *Sardar Sant Singh: (a) Is the Honourable Member for Labour
aware that if he decides to permit the clerks to change their classification
from umorthodox to orthodox and vice versa only after the allotment for
the winter season 1940-41, as stated in reply to starred question No. 316
of 8th March, 1940, without applying the benefit to the current year's
applications, it would not give much relief, as a very large number of
the clerks concerned would become entitled to a change next year even
under the existing orders?

(b) Is he prepared to conmsider the desirability of giving them the
option of change in respect of this year’s applications (submitted in last
December) and permit another option which may be allowed even after
the allotment for the year 1940-41, and to trea® the applications to be sub-
mitted by them in December, 1940, as having been made for the second
vear? If not, why not? And what are the difficulties?

Mr. P. M. Menon: (a) and (b). The Honourable Member is referred
to my reply to part (f) of starred question No. 555.

RESERVATION OF A SUPERIOR APPOINTMENT IX THE CENTRAL PuBLIc WORKS
DEPARTMENT FOBR A SIKH.

559. *Sardar Sant Singh: (a) With reference to the reply to starred
question No. 169 on the 24th February, 1940, will the Honourable the
Labour Member please state if he is aware of the percentage of representa-
tion in the Central Public Works Department that is being enjoyed by
the Europeans and Anglo-Indians together, and whether any of the
appointments to be filled in April next, have been reserved for these
communities? If so, why, or on what grounds?

(b) Is he aware that in almost a couple of years’ time the percentage of
the Sikh community would come to almost nil?

(c) Is he prepared to consider the desirsbility of reserving at least one
appointment of Class I Service of the Central Public Works Department
for a member of the Sikh cornmunity? If not, why not?

Mr. P. M. Menon: (a) Yes. Until the Federal Public Service Com-
mission have been consulted and have expressed their views, I regret I
can give no information about the proposed methods of recruitment.

(b) It is possible. )

(c) The Honourable Member's attention is invited to my reply %o
part (a).
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Sardar Sant Singh: May I enquire from the Honourable Member
whether it is a fact or not that some of the appointments have been
reserved for Europeans and Anglo-Indians?

Mr. P. M. Menon: I want notice.

Sta¥F oF THE DELHI IMPROVEMENT TRUST.

560. *Sardar Sant Singh: (a) Will the Education Secretary please-
state the total strength of the ministerial and other establishment of the
Delhi Improvement Trust, and how many of them are Hindus, Muham-
madans, Sikhs and others?

(b) Is this office exempt from the operation of the Home Department
orders regarding recruitment on communal lines? If so, why, and if not,.
why no Sikh has been appointed in this office s a clerk?

(c) How many temporary and permanent appointments were made
during each of the last two years, and why no Sikh was appointed ?

(d) For how long has the Building Inspector been on the staff of the
Delhi Improverent Trust?

(e) How many complaints have so far been received by the Delhi
Improvement Trust against the Building Inspector from the public?

Sir @irja Shankar Bajpai: I have asked for certain information and
shall furnish replies in due course.

CHARGE OF PRESERVED MONUMENTS IN NEw DELmI.

1561. *Pandit Lakshmi Kanta Maitra: (a) Will the Education Secre-
tary kindly state whether it is a fact that preserved monuments in New
Delhi gre held under the charge of a senior clerk of the Land and Develop-
ment Office? What allowances, if any, are granted to him?

(b) Was there any press agitation to the effect,that the charge of New
Delhi preserved monuments should be held by the Archeological Depart-
ment, as in the case of Old Delhi monuments, or be under the charge of a
technical man of the Land and Development Office?

(c) Is it a fact that a previous Financial Adviser to the Chief Com--
missioner sounded a note of warning that a clerk should not held charge of
the monuments?

(d) What action, if any, have Government taken on his note, or con-
template taking now?

Sir Girja Shankar Bajpai: I have asked for certain information and
shall furnish replies in due course.

MINERS AND GANGMEN WORKING IN KHEWRA SALT MINES.

562. *Mr. Lalchand Navalrai: (a) Will the Honourable the Labour
Member be pleased to state if it is a fact that the miners and gangmen

Wworking in Khewra Salt Mines, are employed on a basis similar to piece:
work system ? '

tAnswer to this question laid on the table, the questioner being absent.
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(b) Is it a fact that the gangmen are not allowed to join the miners
‘union recognised by Government, while the miners are permitted to
become members of the same?

(c) Is it a fact that on a question raised by the Honourable Raja
«Ghazanfar Ali Khan, M.C.S., in the Council of State, in the year 1936,
‘Government stated that they bad no objection to gangmen joining the
union ?

(d) Is it a fact fhat the Chief Mimng Engineer, Khewra Salt Mines,
-objects to gangmen joining the union? If so, why, and what steps do
‘Government propose to take? ‘

Mr. P. M. Menon: The question should have been addressed to the
Honourable the Finance Member.

‘RE-EMPLOYMENT OF RETIRED OFFICIALS OF THE DEPARTMENT OF
EpucATIiON, HEALTH AND LANDS.

+568. *Maulana Zafar Ali Khan: (a) Will the FEducation Secretary
‘kindly state if it is a fact that retired officials of the Department of
Education, Health and Lands have been re-employed in the offices of the
Keeper of Records and the Indian Research Fund Association?

(b) Is it a fact that the retired official employed as Secretary in the
Research Fund Association was given a number of extensions while in the
‘Department of Education, Health and Lands, and if so, how many?

(¢) Is it a fact that a Superintendent in the Office of the Director
General, Indian Medical Service, was doing this work in addition to his
own, and was granted a special -pay of Rs. 100 for the extra work and
«<ontinued to do so for a number of years?

(d) Was this appointment specially created to provide the retired
-official of the Education, Health and Lands Department?

(e) How do Government propose to remove the hardship of unemploy-
ment, if they continue to persist in their policy of giving extensions on the
one hand and of re-employment after retirement on the other?

(f) Was the post widely advertised, and what was the number of appli-
cations received?

(8) How many retired Muslim officials of the Education, Health and
Lands Department were similarly employed; and, if not, why, not?

Sir Girja Shankar Bajpai: (a) A retired clerk of the Department has
‘been employed in the office of the Keeper of Records on the classification
of records as the work demands previous office experience. As regards
.appointments by the Indian Research Fund Association I would invite
the Honourable Member s attention to the reply I gave to part (d) of
Khan Bahadur Shaikh Fazl-i-Haq Piracha’s starred question No. 176 on
February 24, 1940. 1 would add that in neither case was the sanction of
the Department of Education, Health and Lands required or given. -

tAnswer to this question laid on the table, the questioner being absent.
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(b) The retired officer of this Department was not appointed as the
Secretary of the lndian Research Fund Association. I would again invite
the Honourable Member’s attention to the replies I gave to Khan Bahadur-
Shaikh Fazl-i-Haq Piracha’s question mentioned above and to the supple--
mentaries arising out of it.

(c¢) The post of Assistant Secretary was originally sanctioned in March,.
1931, but as a measure of retrenchment the arrangement referred to by
the Honourable Member was in force till recently. This arrangement was.
found unsatisfactory and & new post on a lower scale of pay was created.
last year. :

(d) No.

(e) The Honourable Member is not correct in. his presumption that:
Government have any policy of giving extensions of service to persons
beyond the age of superannuation and employment to retired personnel..
The first part of the question does not therefore arise.

(f) Yes; 111 applications were received.

(g) Government have no information on the first part of the question;
the second part does not arise.

APPOINTMENT TO THE PoST OF DEPUTY DIREOTOR GENERAL OF ARCHZOLOGY..

564. *Shaikh Rafluddin Ahmad Siddiquee: (a) Will the FEducation
Secretary kindly state if the officer in charge-of the Frontier Circle of the

Archazological Survey has been designated for the post cf Deputy Director
General ? v

(b) What literary work has that officer so far published, and what work.
has the next ‘junior’ Muslim officer published ?

(o) Is it a fact that one of then: is a University examiner and is select--
ed to preside over historical conferences held in this country? If so, which:
of them is he?

(d) If the Musiim officer, referred to, is not being appointed as Deputy-
Director, how does the Secretary reconcile his statement in the House om
the 13th March, 1939 (page 1966 of the Legislative Assembly Debates)
that the claims of the Muslim officer would not be affected for promotion.
to higher posts? '

Sir Girja Shankar Bajpai: (a) to (d). I refer the Honourable Member-
to the reply given by me to his identical starred question No. 508 on the-
21st of this month.

SToPPAGE OF INCREMENTS OF TWO MUSLIM CONSERVATION ASSISTANTS AND-
ONE OVERSEER.

565. *Shaikh Rafluddin Ahmad Siddiquee: (a) With reference to the-
answer to starred question No. 969, dated 10th March, 1989, will the Sec-
retary for Education, Health and Lands kindly state if it is a fact that
increments of two Muslim Conservation Assistants and one Overseer had:

been stopped? How long have the increments of these Muslims been-
withheld ?

+ (b) Is it a fact that the increment of the Hindu referred to in the same-
answer had been restored? What loss has he suffered in pay by the:
stoppage of increment ?
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Sir @irja: Shankar Bajpai: (a) The information supplied in reply to
part (c) of Mr. Muhammad Nauman'’s starred question No. 969, dated the
10th March, 1939, related to two employees whose increments had been
stopped by the present Superintendent of Archzology, Frontier Circle. In
addition to these employees the increments of a Muslim Conservation
Assistant and one Overseer were stopped under orders passd in 1934 and
1936, respectively, but these employees are now again earning their
‘increments.

(b) Yes. No loss has been sustained as the increment was restored
‘with retrospective effect.

TRANSFER OF THE CHARGE OF ANCIENT MONUMENTS IN DELHI.

_566. *Shaikh Rafluddin Ahmad Siddiquee: (a) Will the Secretary for
"Education, Health and Lands kindly state, if, as announced some time
:ago in the press, the transfer of the charge of ancient monuments in Delhi
‘was to have saved about Rs. 2,000 annually in the shape of agency charges
formerly pavable to the Public Works Department, Delhi?

(b) What savings actually accrued in the agency charges during the
last and current year {up to date) after deducting the pay of the non-
permanent staff emploved as a sequence to the transfer of the work? Will
the Secretary kindly place a list of such staff on the table?

Sir @irja Shankar Bajpai: (a) When the transfer was made it was esti-
mated that a saving of over Rs. 1,000 would accrue.

(b) The savings during 1938-39 and 1939-40 (up to date) amount to
Rs. 2,456 and Rs. 8,128 respectively. No additional staff was employed
in consequence of the transfer and the second part of the question does
not arise.

NON-APPOINTMENT OF A MUSLIM AS AN ELECTRIOAL ENGINEER IN THE CENTRAL
PuBLic WORKS DEPARTMENT.

567. *Mr. H. M. Abdullah: (a) Will the Honourable the Labour
Member kindly state whether it is a fact that no Muslim has ever been
appointed as an Electrical Engineer, or Assistant Electrical Engineer, in
the Central Public Works Department? If not, why not?

(b) Is it a fact that at present there is a vacancy of an Assistant
Electrical Engineer in the Central Public Works Department, for which
the Federal Public Service Commission has advertised in certain English
papers, and invited applications from qualified Electrical Engineers? If
80, are Government prepared to reserve this post for a Muslim and appoint
some Muslim candidate? :

Mr. P. M, Menon: (a) Yes. No fresh appointment has been made to
the post of Electrical Engineer since 1924. One of the two temporary
posts of Assistant Electrical Engineer, which exist at present, was offered
to & Muslim candidate in 1988, but he declined it as he considered the
initial pay too low.
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(b) The post referred to is a new one and will be grouped with the
other posts in the superior cadre of the Central Engineering Service for
purposes of communal representation. Government do not propose to

reserve it for a Muslim.

Mr. President (The Honourable Sir Abdur Rahbim): It appears that
one Honourable Member put down an identical question for reply today
which has already been answered a few days ago. This is rather strange.
The Chair hopes that Honourable Members will take care to remember.
the answerg that are given to their questions before putting down another
question on the same' subject. '

STATEMENTS LAID ON THE TAELE.

Information promised in reply to starred questicn No. 33 aaked by
Dr. Sir Ziauddin Ahmad on the 8th February, 1940.

CREATION OF NEW DEPARTMENTS AS A WAR MEASURE.
The following new branches have been created on account of war.

Communications Department—

1. War Transport Board.
2. A branch to deal with matters arising out of the war.

3. A branch in the Posts and Telegraphs Directorate to deal with matters
arising out of the war. -

4. Branches in the Indian Meteorological Departments at Poona, Karachi,
Calcutta and Delhi to deal with matters arising out of the war.

Defence Co-ordination Department—
Man Power Section.

Ezternal Affairs Department—
A branch to deal with matters arising out of the war.

Railway Department (Railway Board)—
Stores War branch.

Labour Department—
Office of the Rent Controller.

Home Department—
1. Office of the Director General of Information.
2. Office of the Chief Press Censor.

Commerce Department— ¢
1. The Economic Resources Board.
2. Office of the Controller of Purchase (Jute).
3. Office of the Tea Controller for India.

4.,Office of the Controller of Enemy Fi in i
. y Firms and Enemy Trading and Custod.
‘ii hf:l:my Property and sub-offices at Bombay, Calcut:ta.gl Madras a]::il
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Information promised in reply to part (a) of unstarred question No. 23
asked by Mr. Muhammad Azhar Al on the 15th February, 1940.

WITHDRAWAL OF BEp COUCHES FROM CERTAIN WAITING' ROOMS ON THE
East INDIAN RAILWAY.

(a) “Bed couches’ are not part of the normal equipment of furniture provided in
waiting rooms on the East Indian Railway. Caneseated benches are part of the
normal equipment and no orders have been issued withdrawipg these. :

Information promised in reply to unstarred question No. 31 asked by
Mr. Umar Aly Shah on the 23rd February, 1940.

MAINTENANCE OF THE ROAD RUNNING FROM BRIDGE TO GooDS SHED AT
DELHI SHAHDARA.

(a) The Divisional Superintendent, North Western Railway, Delhi.

(b) During and after the rains the road becomes muddy at times. Otherwise the
condition of the road is reported to be good.

(c) I am informed that the road does not require repairs at present. Repairs are
carried out from time to time when necessary.

Infermation promised in reply to starred question No. 213 asked by

Mr. H. M. Abdullah (on behalf of Khan Bahadur Shaikh Fasl-i-Hag
Piracha) on the 27th February, 1940.

~

QUALIFICATIONS FOR RECRUITMENT OF CERTAIN CATEGORIES OF STAFF ON THE
NorTH WESTERN RAILWAY,

The following statement gives the required hlfomation,



1871 .

STATEMENTS LAID ON THE TABLE

; "8G 0% §T—qruay
ofy ‘renuesss 3utoq sonvwoyIRRy
ut Aouerogory  ‘uonwurursxe
sno-Buresed [euny ,, unegng,, oys
10 ‘exoyer] ‘eBef[o) UOSTUONY oYy
Jo uorgeururexe vwo[di(T J0 ABI0A
-Tup) pestuBooer B woy jueieAInbe
831 10 ofpuqure) Iotunp ‘uorsrArg
PpuUz Ul UOWBUIUIBX® UONB[NOLIYBI

'¥¢ weyy exowm
jou—grug] o3y ‘S}I0M jo uBwep
PU® UOIONIJSUOCD ©010U0D pedIof
-uter jo eoueuedxe pue Sururesy
Y314 8038PIPUBD 09 UWOALS ST ooUeIe)
-1y  -yueuwmjurodds ezojeq aged
ouo 10y seorpuerddy se PejInoax are
Aey], ‘100Ydg 10 eFe[[op Fureewrs
-ug pestuBooer zeyjo Auw jo uopsu
-1urexe jue[sarnbe us 10 eeqi00y 98
UOIBUTUIRXO 888[0 SeysuTpIoqns Jeddn

*peIoplaucd ers 8afe[jod
pu® S0IMINIBUT [BOIUYOR} PeSTUBOO
-e1 wroljy peglenb eavy oys.esoyy
‘syuewerinboes ge0wr qou seop Liddns
Jo edunos s1y3 ueypy “ASofouyoeq,

‘pEGT ur

opsw SBM JUOUIAINIOSI ON—HEION
81wk 7 09 L[ —4rug]
o8y ‘-seylaleAru() Jeyjo jo uoy

| -eurwrexe quersainbe ue 10 LywBI10A

-tu() qefung eyy jo uonysurEEXe
ejmog1e) Furaser] [o0yog pus uoyy
“6[NOLIYBIY OY3 10 eBplLquie)) Jorunp

‘1804 | 10§ e0uwIBUI 981G
oYy ur seorpuerdde se ueye) erom
Aoy], °'pexy sem .7 uey) elowmr
jou yun| ede oy ueym ggeT ur
epBW FBM SO[NI 6y} YIIA GOUBPIOIOE
ul  queuinioalr ‘pge[ ‘Iequea

| -oN wr usop prey sea sryr—aroN

*8[P0Y0s 10 63e[[o) Jurreand
-uff pestuBooos ey} UIOIy Jue[eA
-mbe 831 10 wwrodl(q ‘sreesIeA(-qng

‘13 03 LT—ylanfedy  ‘senisieArup
J9Y90 JO UOBUTWIEXS JusBAINbe UB
10 £gsreArun qefung eyy jo uorg
~8UIWIBX6 09801310 FurAve’T [0OYUR
PUB UOHB[NOLIIB]Y ey} I0 epo)
[8UOI)8ONDY JUOTIUILAOL) 0YF JO TA
piepuejgy 09 quereambe uorsutm®
-X0 Uy ‘siojoedsu] fep\ jueusma
-10q oonjuerddy e quewrjurodde 104

‘ueyey

oom Suareny SureswSue ojqegINs
UM UG °UMOD e[ IoM SO[NI OU
(8910 Jo 10300dsUT JuBISIESY S8 PO

-yeudisep Mou) S}IOA Jo 1090edsur

-qng jo 9sod ey} 03 JuetayMIOLL 104
*eouertodxe :
mongosid jo eousprae eonp
-oxd 09 o[q® arem oy s10q3( (¥)
%ﬂd ‘eroym
-egfe dryseoryueadde A1040uy
~S19%8 B peanoes pey oym esoy L, (g)
*(A8orouyoay,
pus Suneeuruy jyo efeqon
qefung mou) wsandeydoyy
‘a3ar10D Burueeuuy
us3soBpy oyy Jo seorjuerddy (z)

v

(g
‘M ‘d 'V ooﬁump%maw
10y uoysoyqRNd)
‘sxogoedsuy . K8
jueuBwIeg jusfbissy (113)

"SHIOM JO
s1ogoedsuy  queismsy (33)

pue Suueeurduy jo edefjo) qelung ‘soonquerddy doysaaopm (1) ‘sdoys

oYy jo seorquerdde pegipenb jo g1y —UIOJ} PO[[Y 618 SolousoBA —8UON} | -HIOM [8OTUBYIST

peacadde eyy wosy pejinioex Apsopy | ° . 6361 W8y | -voyrenb wnugurwr ogroeds oN (3) | oYz uwr  wewdewnop ()
o¥61 €61 6261 Ze3s jo serroeqe))

"fuaso4d 10 80 PUD FLGT ‘GZET +02F 2y businp fo4Q fo sawobernyy wvp90 0 FuOUPINLIRY Jof UMOP Piv] suOLLOYIIND wnumBR Dusmoye puswamsg



[28TE Mar. 1940

EBGISLATIVE ASSEMBLY

1872

‘96
09 g1—qtwrf o3y  ‘Jupowiy ur eous
-uedxe snotaerd pus Buurel} [eoly
-ovig—(youelg [BOJUBUIRJY) 8I00BI],
‘gz 03 dn gy 03y
Surpusys jueeainbe jo [ooyos pesiu
-800e1 10yjo Aum 10 [nsey Fuueould
-uf JO [0oOyog PUSUIILIOAO)) ‘@aX
-100%] ‘0e[[0) Junieeurduy [IAL) UOS
-BUIOY ], 643 WOIJ Uews3jesp peyrend)
—(yousag SuueewBug [1A1)) S16081],
“I epeid)
¢[ 88} Ul PORIIINAI J0U Q19 UGUISIFBI(L

6261 W BY

‘6561 W 8Y

© 6%61 WISy

*© "6g61 Ul BV

7661 Ul 8Y

‘UO USY®) GIOM SUOIINIIISUL 10
ooyog SuLieeurdug uI0I} 038dY11160
urp[oY 10 JIoM oy3 Jo eoueliedxe

reop308ad snoraeud 3urasy seyBpIpuB)
-guoreogenb wnuwx

-Juim oN '6Z6I W opeld yons ON

‘uomt3usf) pue uewAey] o[qeINs Jo
uorgowroad £q pepiy Afrereued sysog

-pexinbei s eoueuedxo
pue edpe[souy [sorgosid pey oy
1o ‘suolynjysul Suueoutdue Ut UK
-8INPe JUSIOYINS PoAledel peY OyM
8J0pIsINo £q 88 [[oa 88 JI0M Y3 JO
e8popaoud| eorgovad Suraey seeford
-ure AsM[ied £q Ul pe[[y edem 8010
-uso8y ‘suonedyenb wmuwiutw oN

‘] epesn)
‘T sse[)  ‘s1e0mi], (334)
°I opes)
‘7 sev[) ‘uommsymiq (24)

seyey Suep (a)

&

serLnEl 8HIoM (a8)

ovel

¥e6l

6z61

Jje3s 3O serr08e18)

L7



e - a

STATEMENTS LAID ON THE TABLE 1878

Information promised in reply to- “starred question No. 272 asked by
Mr. Akhil Chendra Datta on the 5th March, 1940. -

PLACING OF THE BRITISH INFANTRY BAZAR OF ALLABABAD CANTONMENT OUT
oF. Bounps FOrR TRrooOPS.

(a) Except for the Indian Infantry Battalion the British Infantry Bazar ig and
always has been in bounds for the troops.
(b) and (c¢). No.

Information promised in reply to starred question No. 283 asked by Mr.J.
Ramsay Scott (on behalf of Lieut.-Col. Sir Henry Gidney) on the 6th March,
1940. 4

ExXPENDITURE ON IMPROVEMENTS IN THE BRIDGE KENGINEERING WORKS AT

: "ManMAD, GrEAT INDIAN PENINSULA RAILWAY :

The total expendlture incurred by the Great Indian-Peninsula Railway in connpetion
with unprovement.s in the Central Engineering Workshops at Manmad is as follows :—

Expenditure.
Ra.
@) Saw mill siop e e e e 20,041
(2) Blacksmithshop . . . . . . . . 30,604
(3) Combined machine shop . . . . .' . 31,319
(4) Structural shop . . 39,626

(5) Improved handling fad!tieé in sﬁrnetuml mchm lhop . 16,101
(6) Accommodation and ppvmon of ma.chmery for cuttmg and

binding sleeper ends . 3,207

(7) Workshop buildings othker tlmn maBonry ‘. . . . 33

(8) Provision of racks and platforms for stores . ) , 3,333
(9) Wiring of shops and machmes, etc., mcludmg ptovmon of

motors . ) . 5,695

(10) Dismantling of old machmes . . . . . 605

(11) Temporary establishment . . . . . 520

. Total . 1,561,174

Less—Credit for released materials . . . . . 4,516

Net total . 1,46,659

\

The work has been completed with the exeeption of the installation of two motors.

Information promised in reply to starred question No. 355 asked by
Mr. H, M. Abdullah on the 12th March, 1940.

ARRANGEMENTS FOR VENDING AERATED WATERS To MUSLIMS AT THE
DELHI RAILWAY STATION,

No. The arrangements are in the hands of one of the Section contractors, of whom
there are four on the North Western Railwav system. As regards the second port.non
of the guestlon these contracts are not awarded on a communal basis; and it is not
regarded as necessary to iniroduc: such an arrangement. ’

B2
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Information promised in reply to parts (a) and (c) of unstarred question
No. 77 asked by Mr. M. Ghiasuddin on the 12th March, 1940.

HARASSMENT OF VENDORS AT THE AMBALA CANTONMENT AND DELHI
RAILWAY STATIONS.

(8) I am informed that no complaints have been received from any vendors at
Ambala Cantonment or Delhi station of harassment by the railway staff.

(¢) Does not arise.

ELECTION OF THE STANDING COMMITTEE ON EMIGRATION.

Mr. President (The Honourable Sir Abdur Rahim): I have to inform
the Assembly that upto 12 Noon on Tuesday, the 19th March, 1940, the
time fixed for receiving norhinations for the Standing Committee for Emi-
gration eleven nominations were received. Subsequently the candida-
ture of one member was withdrawn by the proposer and two Members
withdrew their candidature. As the number of remaining candidates is
equal to the number of vacancies, T declare.the following non-official Mem-
bers to be duly elected, namely:

(1) Mr. M. Ghiasuddin;

(2) Shams-ul-Ulema Kamaluddin Ahmed;

(3) Khan Bahadur Shaikh Fazl-i-Haq Piracha;
(4) Major Nawab Sir Ahmad Nawaz Xhan;
(5) Mr. Muhammad Muazzam Sshib Bahadur;
(6) Mr. M. S. Aney;

{7) Mr. F. E. James; and

(8) Sir Syed Raza Ali.

MESSAGE FROM THE COUNCIL OF STATE.

Becretary of the Assembly: Sir, the following M h
received from the Council of State: g Message has been

_‘fSir, T am directed to inform vou that
arising out of certain businesses. which was
meeting held on the 20th March 1040
meeting held on the 27th March, 1040,
statement.

the Bill to impose a tax on excess profits
passed by the Legislative Assembly at its
was passed bv the Council of State at its
with the amendments shown in the enclosed

The Council of State re

amendments. "’ quests the concurrence of the Legislative Assembly in the

Sir, T lay on the table the Bill as amended by the Couneil of State.
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THE INDIAN FINANCE BILL—contd.

Mr, President (The Honourable Sir Abdur Rahim): The House will
now resume consideration of the Indian Finance Bill, Dr. Sir Ziauddin
Ahmad may continue his speech.

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions:
Muhammadan Rural): Sir, I have still to discuss two major questions,
which I want to deal with fully, and there are some minor questions. I
ghall take up the question of supply first. Then, I shall deal with some
minor questions, and then the major question of sugar, but if there be no
time left, I shall leave it over for discussion when we take up the clause
relating to sugar. Let me begin with the Supply Department. The present
gystem is that we have, for the purpose of food supply, the Canteen Con-
tractor’s Syndicate, called the C. C. 8. These contractors supplied the
foodstuffs to the army. They kept a large stock with them at their own
expense and they were really responsible for the food supply. There is
the Master General of Ordnance for the supply of munitions. These two
bodies function even now during the war. In addition to these, there
ie a third body for the army supply which used to be called the Supply
and Transport Department. That was abolished some time ago on account
of embezzlement. and this was replaced bv the Director of Contracts
who is still functioning with enlarged purchasing powers at present. In
add1t19n to these three, there is the Indian Stores Department established
sometime ago, and the Legislature has been repeatedly pressing that all
Government purchases should be made through this Department. Most
gf the Depart-ment-s of the Government of Tudia are now following the
instructions issued by the Government of India:

“In 1929, the Government of India laid down the policy that stores for public
services should be purchased in such a way as to encourage the development of the
Indian industries of the country to the utmost possible extent consistent with economy
and efficiency.” .

Later on, instructions were issued that they should purchase through
the Indian Stores Department. The railways being one of the biggest
purchasing departments followed those instructions and out of the total
purchases of Rs. 15 crores in 1937-38, they spent only Rs. 4.41 crores in
direct orders and all the other orders amounting to 103 crores were placed
in purchasing articles through the Indian Stores Department. So, the
Railway Department has been really carrying out the instructions of the
Government of India and the instructions of the Legislature. But the
Army Department has not been following the instructions of the Govern-
ment of India, and they established their own Directorate of Contracts
which is really a department parallel to the Indian Stores Department.
Two Departments of the .Government of India for making purchases are
pelther economical nor efficient, and this double system is not in the
interests of the State. I shall just give the House one or two illustrations

how the Directorate of Contracts works to the detriment of Indian
finance. ’

Some time ago, .the Director of Contracts ga,ve'a very large order for
bacon from Austrajha, and when that large amount came, they did not
know how to use it. They purchased this bacon at a price of 12 to 14

) ( 1875 )
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annas a pound, and now they are using it in place of beef which costs only
one and a half anna or two annas & pound. Such a large order was placed in
Australia for the purchase of bacon which really the Indian army could nof
consume. Had they followed the old practice, they ought to have asked
the Canteen Syndicate to purchase this amount at their own expense so
that the taxpayers would have been relieved from the enormous wastage
by such unnecessary purchase.

Then, agsin, they have got a system by which they have established a
ring of contractors, and all the orders are placed th{‘ough these contractors.
No tender of any kind is invited and no attempt is made to purchase at
the lowest possible level. In regard to ghee, the Honourable the Leader
of the House informed me in reply to a.question that they have a con-
tractor who supplies ghee to the satisfaction of everybody. 1t is quite
possible that the Director of Contracts may be satisfied that the contractor
supplies good ghee to the army. It is quite possible that the contracto:
himself is satisfied by the profit he makes but we who really pay for it are
not satisfied with it. I really believe that we are spending a lakh and 25
thousand every year extra on this contractor which I think could be saved
had we adopted a better method. The purchase of ghee might have been
left to the Canteen Syndicate and they would have purchased the whole
thing at their own expense, and the taxpayers would have been relieved
from this additional amount of a lakh and 25 thousand rupees which is
unnecessarily spent. Examples of this nature can be multiplied. It is
not a question whether the contractor is satisfied or the contractee, if 1
may use the word, is satisfied, but it is & question whether the taxpayers
are satisfied or not. If the taxpayers are satisfied, that is the crucial test
to find out whether the system is right or not. Therefore, I do beseech
that this Department is really wasting enormous sums of money and creat-
ing a ring of contractors about them and all the orders are confined to
this particular ring and no attempt is made to purchase these things at
the lowest possible terms, and, therefore, it is very desirable that we ought
to follow the instructions of the Government of India laid down for all
the Departments and they would save enormous sums of money if they
follow the practice of handing over the purchase of foodstuffs to the
Canteen Contractors Byndicate who will purchase the whole thing at their
own expense and the taxpayers will be relieved from any unnecessary
burden. Everything that they require besides the munitions and the food-
stuff ought to be purchased through the Indian Stores Department as
already laid down by the Government of India. The Munition Depart-
ment should be left entirely to the army to be managed in their own way.,
It is not desirable to disclose anything about it. I do not say a word
about the purchase or manufacture of munitions which should be at the
dispoeal of the munition board and we should mnot interfere with
their arrangegnents. But if we come to the purchase of boots, blankets
and other _thmgs for which no secrecy is required, those things can be
purchased in the open market by inviting tenders in the same manner as
the railways are purchasing for their requirements. These articles stand
in different categories. There ought to be a distinction between the two
classes. The munitions should be entirely under the Director of Ordn
and there should be mo intereference of énv kind with th&t In th ?‘nce
gf fzzodstuﬁs, they have got & very efficient and well tested bodv ;Jn v:f?:

anteen Contractors Syndicate, but in the case of other things,‘such as
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blankets and shoes, which are not strictly of a militery type, they ought
vo be purchased through the Indian Stores Department in the same way as
the railways are purchasing and in accordance with the instructions already
laid down by the Government of India.

. : the new department, the Supply Department. Now,

Now, 1 o to[- De artme[::.t., it is very essential that every member
as regards the Supply Dep \ ;
of the Supply Department must be a permsanent official of the Govern-
ment of India. They should take the best men from, various Departments
of the Government of India, because this is really a department recexst.ly
created on account of war conditions. They receive orders from the Gov-
ernment of India and they receive orders from foreign Governments, and
it is for them to decide which of these orders they can f.ulﬁl, keeping in
view the requirements of lndia herself and of the Indian army. This
Degartment should decide what we can gell to other countries. The
existence of this Department, to my mind is necessary, and there must
be sowme kind of co-ordinating agency to decide what things we can supply
and what things we cannot supply, but the essential thing here is that
it should consist only of permanent officials and there should be no
linison officer, no controller and no adviser. This is a thing which is not
good, and I tell you that these things will really affect the efficiency of its
working and great danger may oceur in future. Suppose you have a
linison officer, say, Director of Jute. This gentleman belongs to the trade.
He himself is a producer in the trade. Now, let us say that he gets
information on the evening of Tuesday from the Supply Department for the
purchase of 50 million bags of jute. Overnight the following morning
he makes a large purchase for himself and for the firms with which he is
connected. In the afternoon he announces the proposals of the Govern-
ment of India to purchase 50 millions of jute bags to the Chambers. The
moment he announces the proposals, the prices go up and immediately
there is a large demand. What happened is that this particular officer
who had this information beforehand and who purchased these things
overnight would be benefited, and this is certainly very unfair and very,
undesirable. The thing may work the other way round also. Now, the
Government give a large order for the purchase of jute bags. Afterwards
thev cancel this order. As soon as the adviser receives the order of can-
cellation, he will immediately sell his own stock overnight, and, on the’
following morning, when the order of cancellation is known, the price of
jute bags would go down at once by Rs. 4, and, therefore, all those persons
who were not in the ‘‘know’’ would lose and this gentleman who is really
the adviser to the Government of India is in a privileged position and he
would get the benefit of it. Besides these things, there is another diffi-
culty. T request the Government of India to consider this very seriously.
If you appoint a man in the trade., as liaison officer or adviser, he will
. know the secrets of his contemporaries in the trade and of his brother
merchant men, and as soon as he knows the secrets of these people, he
will make good use of it, if not during the war, certainly after the war,
and it is not desirable that you should place one business man in such a
privileged position, so that he should know the secrets of all business men.
The men who are in the know of these trade secrets will be placed in a
privilezed position and all the other men who are desling in that parti-
culan trade will go out as soon as the war ig over and this will create a
very dangerous situation. My friend may say that the trade is not objecting
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to this, but I think he is labouring under great misapprehension. No busi-
ness man will ever raise an objection, because, the moment he does it,
he will be put in the black list and no order will ever be given to him.
To say that no business man is objecting is & very bad argument and no
business men will boldly come forward to protest against this arrange-
ment, and I am speaking on behalf of all those business people who cannot.
speak for themselves. Because the moment they speak, they will be:
put out of the trade altogether. Government will put them in the black
list and they will never get any order. I am voicing the objections of
business men and I am laying these arguments before you on their
behalf. This is perfectly wrong and not justified.

Mr. M. 8, Aney (Berar: Non-Muhammadan): Scandalous?

Dr. 8ir Ziauddin Ahmad* Yes. I will give you an example of a scandal
with respect to hides and skine. I will say some thing about hides. T
think my Honoursable friend, Sir Zafrullah Khan, said on the floor of the
House that Mr. Inskip has not been appointed as an adviser in hides
but I have repeatedly said on the floor of the House that he ecalls him-
self an adviser or liaison officer in hides. I have now got a letter here
a part of which I will read out to the House in order to clear the position..
It is from Mr. Inskip, Adviser to Government to the Secretary, Calcutta:
Shippers’ Association, Calcutta:

“Will you adviee all members of your Association, who are interested in hides,
that T have been appointed as Adviser to Government.

and he says in paragraph (b):

(b) to advise the Department of Supply from time to time on the question of
export of hides with a view to ensuring that adequate supplies are available to meet.
the requirements of this industry in India.

It is quite clear from his letter that he is appointed to advise the
Government about export of hides, but my Honourable friend, the Leader
of the House, said that he has nothing to do with hides. It is obvious
that either Mr. Inskip is right or the Government of India are attempt-
ing to misrepresent the case before the Members of the Assembly. Either
he is Adviser in hides or he is not. He says in his letter that he is
Adviger, but on the other hand my Honourable friend on the floor of the

House says that he is not.” I am puzzled to find out what the true
facts are.

The arguments which I am now advancing are the arguments which:
are discussed in a very important article published in the 17th February
issue of the Economist. This issue was not received in the Librarv.
They had-in the Library the Economist, dated 10th February, the 24th.
February and the 2nd March, but the issue, dated the 17th February,.

which unfortunately discusses the principle T am now discussing, is not in
the Library.

Mr. President (The Honourable Sir Abdur Rahim): What is the sug-
gestion of the Honourable Member?

Dr. Sir Ziauddin Ahmad: T want to read out a part of the artiéle tor
the House, I got the paper elsewhere.
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is making an imputation against the Secretary of the Depart-
ment.

Dr. Sir Ziauddin Ahmad: Sir, I am not. I request that I may be
permitted to read out a portion of this article, because it is not available
to other Members of the House: :

“The weakness is that with very few exceptions thg Controllers )
from the trades they control. In a large number of unpog'ta,nt trades one dominant
personality is learning how his competitors run their businesses. There is mnot the
slightest need to suggest that any of the controllers are consciously grinding their
private axes, most of them are keenly anxjous to avoid anything of the sort. Bub
it will be so fatally easy at the end of the War to suggest that an oﬂ”fcml control
shall merely be transmuted into an unoffiical *‘ring”’—withoat any hampering duty to
a supervising State. To endow the representative of a trade with legal powcrs
inevitably creates suspicion in the minds of his customers.”

have been drawn

Mr. President (The Honourable Sir Abdur Rahim): If I am not mis-
taken, I think, this very article was read out the other day by the Hon-

ourable Sir Abdul Halim Ghuznavi.
Dr. Sir Ziauddin Ahmad: Sir, I was not present.

Wr. President (The Honourasble Sir Abdur Rahim): But it is a repeti-
tion of the same thing.

Dr. Sir Ziauddin Ahmad: I will read only one sentence which has got a
bearing on the point I am discussing.

Mr. President (The Honourable Sir Abdur Rahim): If the issue of the
Economist, dated the 17th February, was missing, how could Sir Abdul
Halim Ghuznavi get hold of it?

Dr. Sir Ziauddin Ahmad: I cannot say how he got hold of it. The
paper was not missing in Delhi.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member was not justified in muking imputation against the Secretary of
this Department. )

Dr. Sir z'iguddin Ahmad: I will quote only one sentence from the
article which is relevant to the subject under discussion: I make no
imputation.

“It is a sound principle that no onme should be judge in his own cause.”

This is one thing, and as the whole article has, I understand, been
quoted by the Honourable Sir Abdul Halim Ghuznavi, I leave it alone,
apd now I come to constructive suggestions. I now make some sugges-
tions in order that the difficulties which are experienced may be overco?ne
and these are for the consideration of the Government. They are: ,

(i) The purchase of foodstuffs should continue as at present in the
hands of the Canteen Contractors Svndicate. They should keep sufficient
stock which the Government may require, even under war conditions.
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(ii) The Ordnance Department of Army Headquarters of the Govern-
ment of India should function as at present and should be responsible for
munitions. Their activities should remain confidential.

(iii) The office 'of the Director of Contracts should be abolished for the
same reason as the Supply Transport Corps was abolished some time ago.
The Army purchases should be made through the Indian Stores Depart-
ment as recommended by the Government of India in 1929.

(iv) The Supply Department should consist only of permanent offi-
cials borrowed from other Departments of the Government of India. It
is essential that no businessman or other non-official should be appointed
in the Supply Department.

(v) The Supply Department should receive the orders from the Army
Department in India and from foreign Governments, and should classify
them, keeping in mind the needs of India as well. It is for the Supply
Department to see how much they ‘can supply, but once this is decided,.
the actual purchase of articles should be made by the Indian Stores
Department and not by the Supply Department or by the Director of
Contracts. That is to say, the Supply Department should really be a
kind of advisory body and it should have no concern directly with the
purchases. Now, if it is conceded that the Supply Department should
have nothing to do with purchases, it will not be necessary for them to
have any liaison officer. If it is necessary to control any particular article,
say tea, it should be controlled not by a business man entirely interested

in tea, but by an officer of the Government of India, may he be an
T1. C. 8. or an Accounts man.

Mr. President (The Honourable Sir Abdur Rahim): As regards the
statement made by the Honourable Member, the Chair would like to
know from him when he looked for a copy of the Economist, dated the
17th February, in the Library of the Indian Legislature?

Dr. Sir Zisuddin Ahmad: I went to see it in the Library several times.

I got out the issue of the 2nd March which I quoted day before yesterday.
The issue of the 17th February was not there. .

Mr. President (The Honourable Sir Abdur Rahim): This paper was

received in the Library only yesterday. The Honourable Member should
withdraw the imputation which he has made against the Department.

Dr. Sir Ziauddin Ahmad: I will withdraw my remarks, but let me give
@ brief explanation. I went to the Library day before yesterday and I
wanted to have the Economist of the 17th February and also of the 2nd
of March. I got the Economist of the 2nd March all right, and +he
Librarian said that he had not yet received the Ecomomist of the 17th
Fobruary.

. Mr. President (The Honourable Sir Abdur Rahim): The Chair has just
been.gwer_m the copy of the Economist, dated the 17th February, and it was
received in the Library only on the 27th March. The Chair would like
to know what made the Honourable Member make a reflection on ~ the
officials of the Department?
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Dr. 8ir Ziauddin Ahmad: The fact was that the copiesof theé Economist,
dated the 24th February and the 2nd March, were received, but the copy
-dated the 17th February was not received:

Mr. President (The Honourable Sir Abdur Rahim): Without makmg
proper inquiries from the officials concerned, the Honourable Member was
not justified in making the insinuation.

Dr. Sir Ziauddin Ahmad: It was too trivial to go to any other higher
authority and I withdraw every word that I said about this incident. I
was having only some jokes. Now, Sir, I was referring to certain suggestions’
that I would like to make to the Supply Department, and one of those
suggestions is this. I think it is desirable that they should have a small
Advisory Committee in order to co-ordinate the work and 1t should consist
only of the permanent officials. I should not have any non-official or a
businessman on it. It should consist of the Director of Supply, the Director
of Stores, the Economic Adviser and some other officials who are intimately
connected with the subject of supply. In addition to that, I would also
suggest that a Committee of the House may also be appointed, not for
purposes of advice, but for carrying on the post-mortem examination. They
should be given an opportunity to see whether the stores were properly
purchased and at proper prices. It will give satisfaction to the public if a
small Committee of the House were appointed to do this post-mortem
examination. It may be said that we have already got the Public Accounts
Committee for this purpose, but this Committee meets only once a yesr,
and, therefore, we must have a special Committee set up by the Govern-
ment consisting of persons who have not got their own axe to grind. We
may have on it persons like' Dr. Banerjea and Mr. James and some other
‘Members who will examine the whole thing from the point of view of the
tax-paver and will see that no extravagance is committed and also that there
is no loss to the tax-payer.

Now, 8ir, I have given my views about the Department of Supply.
Whatever might be said about them, there is a general {ecling everywhere
that things require improvements. I have already said that we should have
an Advisory Committee of officials and that will be of great help. This is

- reaily an essential point on which I think a change ought to be made.

Now, I have one or two other minor points to which I would like to
draw the attention of the House. Last time I was discussing the Labonur
Department and then I discussed the question of Unions. The next point
that I want to take un in regard to this Department is the appointment
of a Council as recommended by the Whitley Commission, and it is very
desirable that that Council ought to be appointed. This is what they said:

“The most important recommendation made by the Royal Commission on Indian
Labour in connaction with Government administratiocn of matiers connected with
labour was for the setting up of an Industrial Council which would enable representa-
tives of employers, of labonr and of Governments to meet regularly in conference to
discuss labour measnres and lahour policy. It was sugzested that the Council should
meet annnallv and its president should be elected at each annual session. The Secre-
tery of the Council should be a permanent official rerponzible to it for the current
‘business thronghout the year . .. ... "

Mr. President (The Honourable Sir Abdur Rahim): Tt is a. well-known
report and the Honourable Member ought not to read long extracts.
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Dr. Sir Ziauddin Ahmad: I will read out only a few more words:

“The function of the Council would be to examine proposals for labour .legislation
to promote a spirit of co-ordination, and to advise the Central and Provincial Govern-

ments on the framing of rules and regulations.”

T think it is very desirable that the Labour Department may seriously
consider the appointment of such a Council.

The second point to which I would like to draw the attention of the
Labour Department is the Resolution moved by my friend, Mr. Essak
S8ait. The essence of the Resolution was that there should be some kind
of co-ordination between the labour and the capital.

Mr. President (The Honourable Sir Abdur Rahim): That Resolution was
moved only yesterday, and, therefore, the Honourable Member cannot
revive that discussion now. It is not allowed.

Dr. Sir Ziauddin Ahmad: Very well. Not even the inference. I now
come to the Postal Department: There are only two important points in
connection with this Department to which I would like to draw attention.
At present they have got the extra-departmental officers, and I think it is
not desirable to continue this system. This system works very well in
England, but the position in India is quite different. You cannot get in
this country the same class of men which you pick up in England. In
my opinion it is high time that whenever the finances of the Department
permit, these ex‘ra-departmental officers should be changed into regular
and whole-time paid officers for the efficiency of the work. The second
thing that I wish to mention about this Department is the purchase of the
telephones. I am glad that they have undertaken to purchase the tele-
phone system in Bombay and Caleutta. It is a policy in the right direction, -
and the whole of the teiephone organisation should be controlled by the:
Government. The automatic telephones, which we have installed here,
require a very careful supervision. If the battery runs short, then very
often we get the wrong number, and if two persons simultaneously ring
up the same number, then we hear the conversations that the two persons
are carrying on. This is my experience and probably it is the experience
of others also. This ought, to be avoided, and it can be avoided by paying
a little more attention to the batteries which should be kept in a good ~
condition.

Now, I wish to say a few words about the Vizagapatam harbour. It
is really a white elephant just now, and it is very desirable that Government
should think out a plan for its future administration. We have spent large
sums of money on it, and we are running it at a very great loss. I would
like to give a few figures in connection with this harbour. In 1925, the
Vizagapatam harbour scheme was estimated to cost 223 lakhs and it was
estimated that it would take five years to build up the Port. Then, in
1932, the estimates were revised and they were raised to 5,07 lakhs inclu-
give of 1,81 lakhs as interest charges. It was expected that it would yield
a net revenue of five per cent., but instead of having an income, we are
having a loss. This loss is being accumulated and is being heaped up year
after year. It is very desirable that the administration of this harbour
should now be handed over to somebody who may be in a better position to
administer it. I understand that negotiations are being carried on to hand
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it over to the Bengal Nagpur Railway. I am not in a position to express at
present any opinion about this. I think the Honourable Member for Com-
munications should seriously consider this question and see that this har-
bour mdy not be a great burden to the taxpayers of India. It should at
least pay the interest charges on the amount we have invested in it and we
should see that the harbour is run in an efficient condition.

Now, I come to the Indo-Japanese Trade Agreement. We know that this
particular agreement will expire on 1st April, 1940, and, today it is...28th
March. Still, even three days before, we do not know what is going to happen
to this agreement. Will this agreemecnt, continue? If it will continue, on
what conditions, and whether they will consider the whole position? I think
it is high time that we ought to know something about it. What will be
its position on 1st April? I put a short notice question about,this subject;
but, unfortunately, owing to the indisposition of the Horourable the Com-
merce Member, that short notice question could not b: answered, but I
hope, when the Deputy Secretary of the Commerce Department gets up to
reply, he will enlighten us on these points and particularly on one point.
We gave protection of 50 per cent. ad valorem to the industry. In addition,
we have got the quota system, and the point which we have to consider is
whether a high protection of 50 per cent. ig necessary when we are giving
-quota. When we give quota in a country, it means a large amount of these
articles cannot be received here. There is that much protection to our in-
«ustries. We cannot have more than a prescribed quantity in our country
.at all. You cannot reduce the quota in order to encourage the industry.
Once quota is given, high tariff walls are not necessary. If you give a
.quota, you cannot get more than so much from foreign countries, and if
yvou also have high tariff wall, what would then be the result? The result
would be that you raise the price artificially for the consumers over and
.above the normal price which the consumers have to pay for the article.
1 put this sum as equivalent to 30 crores per annum. This is simply due tc
high tariff wall. Therefore, give protection to these industries, either in
the shape of high tariff wall or in the shape of quota, but not in the shape
of both. Otherwise the burden will be quite unnecessary on the consumers.
There are some minor points in connection with the agreement which I
hope will be considered later on. There is the question of artificial silk and
various other foreign articles which we congume. I am not going to suggest
-at present what the Government should do. But I certainly press that
.something should be done at the proper time when it will be useful.

We have just received a copy of the tariff board report on sericulture.
The Government of India have not expressed any opinion on this report.
It has got a majority report and a minority report and both reports differ
in principle. The majority report says that you should protect the indus-
4ries by putting a high tariff wall. The minority report says, ‘‘No, you
should lower the prices so that people may consume larger quantities of
this commodity, and in this way the industry will prosper”’. These are
two fundamentally different principles raised by the majority report and the
minority report. I hope the Government will give us a chance to discuss
this ,particular report in the House either by tabling & motion that the
report be taken into consideration or by putting forward a Resolution. I
do hope they will not bring forward in the form of a Bill which they very
often do. We always object to this procedure. Before the Government
regulate the tariff duties by putting a tariff wall, the House must be given
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a chance to consider the report: I do beseech the Honourable the Com-
merce Member to give us an opportunity of discussing the report in the

House beiore he lays his proposals for the alteration of the duty on this.
particular commodity.

An Honourable Member: A Bill has already been introduced.

‘Dr. 8ir Ziauddin Ahmad: That is my complaint. Before the Govern-
ment lay down proposals in the shape of amendment to tariff rates, they
should give us an opportunity to discuss the report itself. It is unfair-
to the House that the Bill embodying the recommendations of the Tariff
Board report should be introduced in the House before we discuss the

report itself. The discussion on the Bill narrows down the scope of discus-
sion. ‘

There are some more points which I have to deal with, but I understand’
there are other Honourable Members who wish to take part in the debate,

snd so I resume my seat. 1 will take up those points when clauses come:
for consideration.

Pandit Krishna Kant Malaviya (Benares and Gorakhpur Divisions: Non--
Muhammadan Rural): Sir, the Finance Bill is a consolidated demand for
supplies. In other words, it means that it is a demand for a vote of con-
‘filence. If the Members of this House have any confidence left in the
Government of India in spite of the distress that we see all round in the:
country and the way we are being kept down they are free to vote and
pass the Bill. But as things stand at present and with the experience
that we have had of this administration and the ways in which it is carried
"on in this country, I have always urged that we should throw out the
Finance Bill. If in any year there was any justification for throwing out
_the Finance Bill, I think it is in this year and we will be more than justi-
fied in throwing out the Bill today. Sir, the world is in a chaos, we are
gitting on the brink of a volcano. (Interruption by the Leader of  the:
FHouse.) It seems the Honourable the Leader of the House feels his seat
safe; he does not realise that we are sitting on the brink of a volcano which
raight erupt any moment and devastating lava might spread and engulf
the entire world. In our own country troubles are looming large on all
sides. In order to give a complete picture of the way in which the admi-
nistration is carried on by this subservient Government of India for their
masters who are sitting in England, I would just begin with a glimpse of
the picture which Europe presents today. It gives me no pleasure to say
50, but there is no gainsaying the fact that the statsemen of Great Britain
ang the Allies have bungled all along and that they have lost all along the
line. (Interruption.) My Honourable friend of the European Group says
that what I have said is nonsense. I wish T were wrong. In his case it
is a case of wishful thinking and T pray they may be right. But if they
are thinking that somehow or other thev will be able to keep their heads
above water, T wish them luck, but the situation today is that they wanted
to isolate Germany and sturve her out by their blockade.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable

12 Noox Member must realise that on this Finance Bill he can discuss

, * any action of the Government of India in any manner he chooses,

but not anv action of the Government in England.
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Pandit ‘Krishna Kant Mslaviya: I am not doing that. I am simply

painting a picture of Europe and the world as it is now.

Mr. President (The Homourable Sir Abdur Rahim): The Honourable
Member should not go outside India.

Pandit Krishna Kant Malaviya: I will not, but India as a part of the
world is affected by whatever goes on in the world.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member should stick to that part of the world.

Pandit Krishna Kant Malaviya: With all respect I may point out that
India is linked with Britain and the fate of Britain affects India and we
are, therefore, anxious to point out how things are at present.

Mr. President (The Honourable Sir Abdur Rahim): In so far as it affects:
India, that is all. The Honourable Member cannot discuss the policy of the

war as it affects England.

Pandit Krishna Kant Malaviya: I am not doing that at all. I only
want to draw a picture to show where we stand and what fate awsits us.

Mr. President (The Honourable Sir Abdur Rahim): Where India stands.
in regard to the war is a matter of speculation. The Honourable Member-
should confine himself to the subject before the House.

Papdit Krishna Kant Malaviya: After sll is said and done, the fact
remains that even the neutral countries and the smaller States want to keep
out of the war even at the risk . .

Mr. President (The Honourable Sir Abdur Rahim): The Chair would ask:
the Honourable Member not to go into those matters. It is not relevant,
and he must confine himself to the administration of the Government of
India, and to the Finance Bill.

Pandit Krishna Kant Malaviya: In two sentences I will complete the:
picture. I will content myself by saying that the picture we see today in
Europe is not the one which the Allies wanted to draw. If, as is said, there
is to be some settler‘nent or arrangement between Germany and Russia . . .

Mr. President (The Honourable Sir Abdur Rahim): The Chair would ask
the Honourable Member not to go into these matters. They are not relevant
to this discussion.

Pandit Krishna Kant Malaviya: All right, Sir. They think they will be
able to get out of this trouble . . . .

Mr. President (The FEonourable Sir Abdur Rahim): If the Honourable
Member cannot confine himself to the question before the House, the Chair
will have to ask him to discontinue his speech. He must confine himself to
the Finance Bill or to the administration of the Government of India it he
likes. But the Chair will not allow another sentence which is not relevant to
the subject.
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Pandit Krishna Kant Malaviya: All right, Sir. So far as the Finance Bill
is concerned, at the time of the general discussion; I said:

“It seems the idea is to have India as a depot for the supply of raw produce.
They say that they do not allow the prices to rice m the interests of the consumers, but
really the purpose is to keep the prices low in order that our masters may be able to
export our produce to their own country at a cheaper price.”’

1 thought I was the only one to see how things were managed, but an
indictment by the Indian Chamber of Commerce of the Government of India
which has appeared in this morning’s papers supports my point of view. I
said, Sir, that the figures of income . . . . . o

_ Mr. President (The Honourable Sir Abdur Rahim): If the Honourable
Member said all that, he need not repeat it. It must be in the recollection
of the House.

Pandit Krishna Kant Malaviya: I want to emphasise what I said and
point out what they are doing lest we lose sight of the policy of the ad-
ministration.

Mr. President (The Honourable Sir Abdur Rahim): It is no use repeating
what he has already said.

Pandit Krishna Kant Malaviya: They are trying to bring about an artificial
depression 'in the Indian market.  The prices of agricultural commodities
and raw materials have been considerably hrought down and rise in the same
in tune with the international markets has been arrested. We strongly
emphasise that India on the other hand neceds a rise in the standard of living
which can be brought about only by a rise in agricultural prices’and by
Tmeasures to promote industrialisation. We realise that both of these are
inter-dependent, but the process has got to begin once and we feel that the
present is the best opportunity for doing so.

Mr. President (The Honourable Sir Abdur Rahim): What is the Honour-
able Member reading from?

Pandit Krishna Kant Malaviya: I am reading out an extract from a com-
munication addressed to the Government of India by the Indian Chamber of
Commerce, Calcutta, which came out today in the Hindustan Times and
other papers and these extracts support my point of view.

Mr. President (The Honourable Sir Abdur Rahiin): He cacnot read it in
cxtenso.

Pandit Krishna Kant Malaviya: I want to read only two sentences. The
Chamber further take strong objection to the move of the Government of
India to bring about artificial conditions of depression and keeping the pur-
chasing power of the peaple low and consequently, their standard of living,
in order to enable Urited Kingdom to buy essential raw materials needed
for war purposes at as cheap prices as possible!

“The Committee regret that the Government of India have framed their economic
policy as a supplement to the war economy of the Allies in subordination of the
wider economic interests of the country.”
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The fact is that this was a time when our agriculturists could have made
some money and realised more value for their produce; but because our
policy is inter-liuked with the economic policy of Great Britain and because
our commercial policy is guided in the interests of England, the prices of
our commodities are kept low and all sorts of restrictions are placed so far
as the shipping of our commodities is concerned. We are not naturally al-
lowed to trade with enemy countries. I have no complaint so far. At the
same time we have not freedomn to export our commodities even to the neu-
tral countries or to friendly countries. The quotas are there. FEven if we
want to export, say, linseed, or any other commodity to Belgium or any
neutral country, we have not got the freedom to export. Even those mer-
chants who entered into contracts to supply some of our commodities to
other countries have been put to heavy losses because they are not allowed
to supply those commodities and to honour their agreements. Some Indian
merchants have had to suffer losses of lakhs and lakhs of rupees. I want to
know in whose interests these restrictions are there. Not one of us is anxious
to export our commodities to the enemy countries or to help the enemy in
fighting Great Britain; but all the same we should have liberty to muke our
fortunes by exporting our produce to neutral countries from which even the
British Consul can certify that not one unit of things will be exported to
any enemy country. I know of a case in which castor seed was to be ex-
ported to Italy. A merchant entered into a contract foolishly to supply a
certain quantity of castor seeds. The British Consuyl in Italy certified that
this castor seed was wanted for hema fide purposes by the Italian Govern-
ment and that not one ounce of it would be exported to any enemy country.
I also know that highly-placed officials both at the British Embassy and the
Ttalian Embassy certified to this fact, but the Government of India in its.
subservience thought better than its masters and did not allow the poor
merchant to export the castor seed and he had to suffer heavy loss. The
truth is that our administration wants that our commodities should not
be exported to any neutral country also, so that there are no purchasers
left. Naturally the prices will go down then and when the prices go
dowy, the agents of the United Kingdom will purchase the commodity
and export it to England. I want to know this: even if England wunis to
purchase these commodities and is willing to pay for them, there should
be some agency to fix a fair price for the commodity we are asked to sup-
ply. We are debarred from sending our commodities to any neutral
country: no purchaser can purchase our commodities and we are at the
merey of these our masters here and masters there and they want to pay
the lowest price they can, and it is said that all this is done in the inter-
ests of the consumers. I want to know and I am sure the Honourable
Member when he gets up to reply will be kind enough to note these points
and tell us what justification there is for allowing this sort of embargo and
° preventing our merchants from exporting our commoditics to neutral
countries. I am told that some such thing is going to be dene about
linseed also, in addition to the castor seed I have mentioned. I am not
in the know of what is going on behind the scenes, but intelligent guess
is that because the United Kingdom wants to purchase almost the entire
crop that India has produced this year, very sovon you will read some
communique in the press saying that the export of linseed has been
banned., The result will be that the market will go down at once because
there will be no purchasers, and as soon as the market goes down our
masters will purchase it. They only want our produce for a song and are

c!
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depriving us of the profits that we can reap during this war time. They
want to purchase at the lowest price—in order to help our agriculturists.
That is the interest which the Government of India take in the agicultur-
ists of this country and in our trade.

Coming to the question of sugar, the Honourable Member somewhers
got the figure of nine lakhs. Those who are interested in the industry,
that is, members of the syndicate, who know what quantity has been
produced by such and such a factory, think that the total production will
come to 11} lakhs of tons: stocks on the 29th February or the 1st March
amounted to 3,138,000 tons with members ¢f the syndicate and 37,000 tons
with non-members or a total of 3,50,000 tons. End of season production
U. P. and Bibhar—Members 3,832,000 tons and non-rnembers 90,000 tons;
likely despatch during the next season within the mnext financial year
1940-41 will be about 2,68,000 tons and the total thus comes to 10,40,000
tons. If we multiply it by three or Rs. 60 per ton, the yield will come to
something like Rs. 6,24,00,000 crores. Our Finance Member has estimated
the yield from sugar at Rs. 5,40,000. The difference between the esti-
mated figure of the Finance Member and those who are running the
industry and who know better is 84 lakhs. The Finance Member is
thus getting these eighty-four lakhs without even acknowledging it. I
want to know, Sir, whether it is fair, just and equitable to have the
excise duty on sugar which was manufactured long before the Finance
Member brought forward his Bill. The sugar has been lying in stock for
the last eight or ten months. I want to know if there is any justification
for taxing the sugar which has been lying in stock for a long time, for
which the sugar merchants paid high prices to cane growers, and the cost
of production of which has been high. Now, the United Provinces Gov-
ernment has reduced the minimum that is to be paid to the cane grower.
The Finance Member assured us that the burden will fall upon the richer
class of people. I would request him to kindly write to the Government -
of the United Provinces and find out how is it that the Government of the
United Provinces is reducing the minimum to be paid to the cane grower.
The Finance Member knows and knows very well the real position of the
sugar industry in this country. He knows what the crushing capacity of
these factories is. He also knows that there has been overproduction, and
that due to internal competition the price of sugar has gone down,
whereas on account of the interest which the Bihar and the United Pro-
vinces Governments are taking in the agriculturists the cost of production
has gone up very high. My friend, Mr. Ramsay Scott, in one of his most
valuable speeches pointed out that the sugar industry was in a very bad
plight. The average selling price of sugar as quoted by him was Rs. 11-14-0
per maund and the expenses to the manufacturer werc Rs. 11-8-0, and
the profit of the manufacturer came to only six annas; whereas the Tarift
Board recommended when they wanted that protection should be given to
the sugar industry, that the sugar manufacturers should at least be able
to earn ten per cent. on their investment, and still the Finance Member

has thought it proper to impose a duty on an industry which is getting
protection from the UGovernment of India.

) Now, Sir, T just want to refer to the manner in which the administra-
tion of this country is carried on and what troubles we have to face here.
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Sir, the British statesmen are experts in dividing and ruling. They creat-
ed Ulsters in Ireland. They managed to get one Sir Edward Carson to
play their part, and they think that with these tricks they will be able to
keep their heads above water and keep India slso in its place. They trged
this game in Palestine also. They divided the country, gave some portion
of it to Jews . . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Government of
India have nothing to do with the Palestine question.

Pandit Krishna Kant Malaviya: My contention is, Sir, that the Gov-
ernment of India is a subservient Government and is a pet disciple -of the
-Government in England . . . . .

Mr. President (The Honourable Sir Abdur Rahim): That is all too far
fetched.

Pandit Krishna Kant Malaviya: They have learnt their lessons from
the Government of England. They are following in the footsteps . . . .

Mr, President (The Honourable Sir Abdur Rahim): The Chair does not
see how it is all relevant here

Pandit Krishna Kant Malaviya: I am pointing out how they are manag-
ing India. I am not talking of England ’

.....

Mr. President (The Honourable Sir Abdur Rahim): The Chair thought
the Honourable Member was discussing the problem of Palestine.

_ Pandit Krishna Kant Malaviya: No, no. That was only an illustration.
I want to tell my friends, I mean to those who may not be knowing it,

that both Pan-Islamism and the scheme of Pakistan are the products of
British brain

Sir Syed Raza Ali (Cities of the United Provinces: Muhammadan

Urban): Is there any Ulster in India? If there is any, the responsibility
for it lies with Congress leaders.

Pandit Krishna Kant Malaviya: Do not get excited please. All les-
sons of modern history have been lost on you. Only the other day we
heard of the National Autonomous States. People who talk glibly know
little what their words mean. They do not know, or. knowing perhaps
they think that they can only flourish with bluffs and blusters , . . . .

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa:
Muhammadan): What has it got to do with the Finance Bill?

Pandit Krishna Kant Malaviya: Yes. Racial States cannot prosper
and cannot exist for long. The division of territories on a racial basis has
failed and means only blood baths. It was said that in order to achieve
the end, there might be civil wars in galore. I can only say that only
the fools and ignorant can talk in this strain

a2
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Mr. H. A. Sathar H. Essak Sait (West Coast and Nilgiris: Muham--
madan): Who talks about it?

Mr. President (I Honourable Sir Abdur Rahim): Did the Govern-
ment of India say that? The Honourable - Member must confine himself’
to the action of the Government of India if he wants to criticise it.

Pandit Krishna Kant Malaviya: My contention is that this is the result-
of the policy of the Government of India. I am criticising the way i
which the administration of the country is being carried on

Mr. President (The Honourable Sir Abdur Rahim): All that he must:

say.

Pandit Krishna Kant Malaviya: This is the result of the policy of the-
Government of India. I can only say that those who talk of civil wars.

know not what thev mean. They have not visualised, they have not realis--
ed what a civil war means

Mr. President (The Honourable Sir Abdur Rahim): Again the Honour--

able Member is digressing. Is it the case that the Government of India.
said all that?

Pandit Krishna Kant Malaviya: I say that the fact that an important
political party in India stands for the division of the country is the direct.

result of the policy of the administration that is carried on in this country.
That is my contention

Mr. President (The Honourable Sir Abdur Rahim): The Honourable-

Member cannot really impute to the Government of India what other-
people are saying. )

Pandit Krishna Kant Malaviya: I am saying that this is the result of’
the policy of the administration which is carried on here . . . .

Maulana Zafar Ali Khan (East Central Punjab: Muhammadan): May I
remind my friend that it was Mr. Gandhi who talked of a civil war to the-
people of Sind when he asked them to give a slap for a slap.

Pandit Krishna Kant Malaviya: Let it be Gandhiji. I am not going to.
name Mr. Jinnah in the same breath or bracket him with Gandhiji.

Maulana Zafar Ali Khan: Then it was Savarkar who talked of civil war,.
then it was Dr. Moonje who spoke of civil war.

Mr. President (The Honourable Sir Abdur Rahim): This is the result
of discussing other peoples’ words and policies. The Honourable Member
must really confine himself to whatever has been done or said by the Gov-
ernment of India and not by any other body. ’

Pandit Krigshna Kant Malaviya: With all due respect and defence to

the Chair, T may be permitted to say this, that if there is interruption in
this House, T know how to take care of it . . . .
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Mr. President (The Honourable Sir Abdur Rahim): Will the Honour-
able Member speak loudly? '

Pandit Krishna Kant Malaviya: If interruptions take. place in this
House, it is the privilege and the duty of the Chair to see that decorum .

is observed. .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
‘Member is making some sort of suggestion that the Chair has allowed these
‘interruptions to be made. As a matter of fact, the Chair is always doing
its best to protect Honourable Members who are speaking from being

‘interrupted.
Pandit Krishna Kant Malaviya: I have never questioned that.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
‘Member himself transgresses in that respect very often. The Honourable
Member had better go on with his speech.

Pandit Krishna Kant Malaviya: I wanted to point out what' these civil
-wars will mean.

Mr, President (The Honourable Sir Abdur Rahim): The Chair must ask
‘the Honourable Member to obey its ruling.

Pandit Krishna Kant Malaviya: If the Chair wants that I should not
prove what I asserted, namely, that all that is happening in this country
is the direct result of the policy of administration which is being followed
by our masters, I bow to your ruling most respectfully.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member can criticise any particular policy of the Government, but not
any policy of any political party outside the Government.

Pandit Krishna Kant Malaviya: I have not named any political party.
I do not want to name any political party. 1 do not regard them as any
political party. No political party cen think of dividing this country.
‘Those who think in this way may be babies playing with live bombs.
I am not going to name them or add to their importance. I know that
every country has produced traitors but God is great and every country
knows how to deal with them. It is not that I want to condemn this
Pparty or that party. I am simply painting the picture in which we find
“the country today, the position in which we are going to be placed in
‘this country, what the dutyv of the Government is and how should we
‘meet the situation that will arise. If you will allow me to proceed, I
shall; otherwise . . . . .

Mr. President (The Honourable Sir Abdur Rahim): So long as the
“Honounable Member confines himself to a discussion of the Finance Bill
or the administration of the Government of India, he is in order; not

«otherwise.
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Pandit Krishna Kant Malaviya: All right, I will leave it. I will only
say this. If I fight or any other friend fights, the result will be—the
result of a civil war will be, their daughters, their sisters and their rela-
tions, will be raped by goondas and ruffians.

An Honourable Member: Who are ‘‘their’’?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is again harping on the same thing.

Pandit Krishna Kant Malaviya: All right. I will say this much, that.
brave people do not brag, that empty vessels make much noise, and I will
add ‘‘Badal jo garajte hain, voh barsi nahin karte’’. On one side are
_people who believe in bluff and bluster . . . .

Mr. H. A. Sathar H. Essak Sait: Again the same.  '.

Mr. President (The Honourable Sir Abdur Rahim): The Chair will be-
obliged to ask the Honourable Member to discontinue his speech, if he goes.
on like this.

Pandit Krishna Kant Malaviya: 1 discontinue my speech.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): I hope to:
fight with no one, and I hope there will be no interruptions. I do not.
propose to be very long.

Dr. Sir Ziauddin Ahmad: So leng as you remain within your duty.

Mr, Lalchand Navalrai: Of course, duty first. At present we have the-
Finance Bill before us. The budget stage is over and the budget has been
passed. Now the question is about supplies. We have to see whether
the methods which the Honourable the Finance Member is adopting to get
those supplies are such that this House should grant the supplies. There-
fore, the first question that arises is with regard to the deficit. Half of
the deficit he puts down to the war purposes. Half of it he wants to-
raise by imposition of certain excise duties. So far as the war question is-
concerned we néed not say anything now because the Act has been already
passed, but so far as the duties are concerned, the method followed by
the Finance Member is a wrong one. My Honourable friend wants to-
raise about three or four crores Of rupees. So far as the figures of the
budget and the Finance Bill are concerned, my conviction has up till
now not been shaken that they can be manipulated, and if the Finance
Member desires to use the right method for making up the deficit, he
should not ask that the two excise duties should be increased. On the
other hand, we have been asking that there should be relief from these
taxes. But the Finance Member has ignored all our requests. and like
his predecessor wants one or the other tax. My Honourable friend’s pre-
decessor put the slab system of income-tax, and also several other taxes
and excigse duties have from time to time been increased. From that point
of view I would say that these taxes with regard to sugar and petrol should
not be imposed. There is no need at all to raise taxes. This is a matter
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over which public opinion is very strongly against them. T.herefor.e, t.he
first point is how is the Honourable the Finance Member going to justify
the imposition of the sugar tax? I will not go into details because the
time will come when the details will be placed when the amendments come
up. I will say generally I find from one pamphlet which has been put
into our hands which is headed: ‘Sugar industry heading towards a
crisis’. Now that must have been received by the Honourable the Finance
Member as well and T would like him to make it clear how he is meeting
the sllegations that have been made. The first and foremost allega-
tion is with regard to the industry itself, the manufacturers, and then the
growsr of cane and the consumer. I feel that with regard to all the three,
there ought to be an explanation because I feel that as shown by this
pamphlet the manufacturers have shown that they are running the industry
at a loss and that their industries will be crushed and ruined. It is the
crushing of the sugarcane which crushes them. That is how it is re-
presented. Now, the manufacturer suggests he will have a loss and the
profit to the manufacturer will come to only two per cent. Now, I would
like to know if this figure is correct.

Another matter which the Honourable the Finance Member should
explain is with regard to the report of the Tariff Board. It is no easy
thing to chelve the Tariff Board’s report. The Tariff Board is appointed
to go into a subject and it is a body which has ‘more or less specialised
in that subject. They get evidence and they find out whether a certain
thing is such that it can bear more or less duty. With regard to that,
we find that the Tariff Board recommended ten per cent. If it is so, it
is a serious question to answer. These people say it will be only two
per cent. and they cannot carry on the business. It is for the Honour-
able Member to justify this. - In paragraph 102 of their report, the Tariff
Board recommends about ten per cent. Now, what these men have said
with regard to shelving the report is this. They say that superficial con-
giderations have been made the excuse of the Central Government to
shelve the recommendations of the Sugar Tariff Board appointed by the
Government themselves. Even the Government incurred so much expense
in getting their report and then the Government shelve that report. I
know one or two times before also the reports of the Tariff Boards have
been thrown awav like that and it pleases the Finance Members to do
things on their cwn imagination and fancies. When a Tariff Board is
appointed and they give a decided opinion, their recommendations should
not be lightly_treated.

Coming to the question of the grower, the allegation of the manufac-
turers in the United Provinces and Bihar is that the cane cultivators are
themselves’ making a profit of 53 annas per maund. Now, the point is
_this. We must protect the growers also. That is our first duty but then
we cannot do it at the cost of anybody else, either the industry or the
consumer. Therefore, that is a serious question. I am not competent to
give my opinion on the question as to what profit they should have or
whether they are making more profit than they should but the point of
the allegation is that. That must be controverted by the Honourable
the Finance Member. He must prove to us that none is being affected
by this excise. Of course he cannot possibly say that the consumer is
not being affected. The consumer will be affected as soon as there is an
increase in the excise duty. In these days other prices have slso risen.
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The point is that this is a home industry. It is an industry for which we
have been striving for a long time. We wanted that this sugar should
not be imported into this country from Java and other places and it is
with that intention. that the Boards and other officers have been appointed
to see that this industry is not affected. Now, I find that the Treasury
Benches profess anxiety that certain industries should be started. They
give protection also, but soon we find that they get slack and again we
find that the industry is suffering. I do not want to say more on this
sugar industry now because the time will come when there will be more
-facts before the House. In the meantime we want to know how the
rejection of the Tariff Board’s report is being justified.

Now, coming to the other question about income-tax. Wherever the
Honourable the Finance Member finds that there is a surplus he must
come with a helping hand to the taxpayers. We know the history of the
income-tax. In the beginning the man who had an income of 1,000 was
not to be charged any income-tax. There was a time like that. Then it
was held that income over 2,000 should be levied. That limit again in
these davs is a limit which should not be considered to be that of a poor
man. In these days the expenses of everybody have increased and
nowadays the limit of 8,000 or say between 8,000 and 4,000 would be con-
sidered to be the limit in the case of a poor man. Now, Sir, my submission
with regard to that is this. Looking at the Budget I find on page 2 there
is a surplus with regard to this estimated income from income-tax. I
find that the surplus is as much as Rs. 124 lakhs more than the revised
estimste. Of this striking increase in income-tax, Rs. 56 lakhs were due
to less refunds than estimated. Then further on it is said that the main
rise of Rs. 68 lakhs was due to the increased collection of tax, and so
forth. Again I find at page 5 that ‘‘our revised estimates for the total yield
from all taxes on income including corporation tax and other allotments
entirely Central is placed at Rs. 1,809 lakhs, which is 81 lakhs more than
the actual for 1988-39 and Rs. 155 lakhs higher than the estimate of
Rs. 16-54 lakhs adopted at the time of the last budget’’. At the time of
imposing income-tax it was said that it may be revised later on,' but we
find that the revision is always against the taxpaver which should not be
the policy of Government. Now that there is some surplus I request the
Honourable the Finance Member to help the poor man in the way I
suggest. The slab system, which was introduced last year, was a trial
svstem to see whether by its adoption the taxpayer would be a looser or
gainer. Now, Sir, we find some surplus which may be due to this system
or on account of anything else. T request, therefore, that the present
exemption limit of Rs. 1,500 should be raised to Rs. 2,000. This would
save the poor man from paving any income-tax if his income is even over
2,000. Gradually, this limit of exemption should be increased. and this
is what T want the Honourable the Finance Member to examine and come
to a conclusion. Personally T consider it necessarv that the question of
income-tax should be reconsidered and the poor people relieved to that
extent.

Coming to the Postal Department, I want to draw the attention of the
Hcuse to the price of cards. As you know, Sir, there have ‘been many
requests, demands, entreaties and all sorts of persuasions fron: time fo time
for the reduction in the price of card. We know of days when it was
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only one pice per card, then it was raised to two pice, then again it was
raised to three pice. I suggest that that should be reduced.

,. Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
See that it is not raised to four pice.

Mr. Lalchand Navalrai: If gentlemen like you help us and not help
the Government, as you mostly do, excuse me for saying so, I feel sure
that we can get the rates reduced. What I have said does not apply only
to my Honourable friend, Sir Muhammad Yamin Khan, but it is a general

remurk.

With regard to cards, I submit that the Honourable the Finance
“Member may reduce the rate and thereby help the poor man. We are
remembering the predecessor of the present Finance Member but what
makes us think of him everybody knows. I wish, therefore, that the
Honourable the Finance Member may leave a good impression by consi-
dering, and wherever possible, helping the poor man.

With regard to Posts and Telegraphs, I find on page 6. qf the budget:
“‘Although we do expect to close the year with a small deficit, the present
indications are that we shall actually have a surplus of nearly Rs. 86
lakhs’’. Here is some money which could be spent for giving relief in that
direction. I will leave this to the Honourable the Finance Member to con
sider, because after all this has again to come before us for discussion at
the second stage when amendments are moved.

Now, Sir, coming to the question of salt: This is & commodity which is
being used by poor as well as the rich. But so far as the poor are con-
cerned they had formerly good many facilities of getting salt without pay-

ing anything for it.
Sir Muhammad Yamin Khan: When did the poor have that facility?

Mr. Lalchand Navalrai: It has been in my life time. I remember
having seen people going to saltish land, digging salt out from there and
using it. I do not know whether people on Meerut side had the same
facility or not. 1 submit that a tax on this commodity should be re-
considered

I will now come to the next questionr and I request the Honourable

the Finance Member to consider it from a dispassionate and a

122 onsiderate point of view because I find that his predecessor
has bungled in this matter. That is the question of the protection against
foreign salt which is being imported into India. This question should be
re-opened and re-examined because even the predecessor of the present
Finance Member did not close it completely. The history of the foreign
salt is that protection was given in the year 1981 with a duty of four
annas and six pies per maund. In 1934 it was reduced to two annas and
six pies. It was again reduced to one anna and six pies in 1936 against
all protests because the then Finance Member said that it should be so
reduced without giving any substantial reasons. Deputations waited on
him and many pamphlets were placed before him which must be on
record even now and I would request the Honourable the Finance Member
to re-examine that question. The duty was altogether stopped in 1938
for reasons best known to the Government. I know something about
this matter because I took interest in it. All that we know is that the
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Finance Member went down to Calcutta and there he received some
.advice as a result of which he stopped the duty altogether. Now, Sir, in
order to realise the importance of this matter I would like to quote certain
figures. Before the protection was given import of foreign salt was
8,27,000 tons. When the protection was given in 1987, it at once came up
to above 63,000 tons. In 1938-39 the protection was removed and the
import came up to 2,68,114 tons. Is this the position which the Finance
Member would like? T hope he will consider this matter and give it his
serious attention. In XKarachi there were four manufacturers and two
of them have completely stopped working. Also in Jamnagar, they have
stopped working. I hope the Finance Member will kindly consider all
these points.

Now, Sir, with regard to the Defence Department, I do not wish to
say much in these war days when they are more or less untouchable and
we bave been told not to.touch that Department. All the same, I must
say that hopes had been raised by the Government in previous years
that even the 45 crores that are being allotted for purposes of defence
would be reduced. But now we find that the amount has been increased
to 49 crores and 29 lakhs. Of course, it is on account of the war and,
“therefore, T will leave this matter to the Finance Member, ‘

Now. Sir, I come to the question of Broadcasting. My first request is
that a Broadeasting Station should be opened in Karachi. The former
Communication Members gave us hopes that a station would be started at

"Karachi. That has not been done. I would, therefore, request the
‘Finance Member that as the Sind Government have also been of that
opinion and they have sent their recommendation, he will not keep this
station in abeyance for long. ’

Then, with regard to the telephones. I am glad the Director General
is in bhis seat and I want to tell him that there is a great need of the
phone system on that portion of Sind which is from Ruk to Kotri. On
that side of Sind, we have got no telephone line. We felt very serious
difficulty during the recent riots for want of these telephone lines. Larkana
and other places wanted to put themselves in communication with other
places and also with the Government but they were not able to do so. I
hope the Sind Government apd the Collector of Larkana have specially
corresponded on that point and I hope the Director General will consider
this matter favourably. There is not even a single phone in places between
the line that I have mentioned.

Then, Sir, T come to the question of the recruitment of Sindhis in
the Central Government. I do not want to say that they should be
employed on communal basis, nor do T say that they should be employed
'on provincial basis but they should be employed because their number is
8o small in the Central Government. There are only two men in the
Central Government, one is only a clerk and the other is a Superintendent.
T know that help is being extended to other communities even on com-
munal basis because their number is so few. From that very point of
view. T would request the Treasury Benches to see that the number of
the Sindhi employees in the Government of India is increased.

Then, Sir, T come to the question of the quarters for the staff in
New Delhi. With regard to that, I submit that no sufficient reason has
been advanced why these clerks should not be supplied with a sufficient
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number of quarters especially when the Simla exodus is going to be
curtailed, The point is this. Government say that they give 80 per
cent. of quarters of the ministerial staff of the Government. From the
actual figures it will be seen that they have hardly given accommodation
to about 60 to 65 per cent. At present 2,386 quarters are let out with
the result that 1,387 persons more have yet to be provided with quarters.
Sir, where there is a will, there is & way. If the Government want to
provide every clerk with a quarter, they can do so. The Honourable the
Home Member said the other day that Rs. 8 lakhs will be saved due to
the lesser number of persons who will be going up to Simla this year.
These eight lakhs should be used on the construction of these quarters.

Then, Sir, 2 lakhs 82 thousand are being spent for providing some
extra comforts and lururies to the officers who live in bungalows. There
are 332 bungalows and the Honourable the Home Member in reply to a
starred question, No. 312 said the other day that only 58 bungalows appro-
ximately will be used during the summer for these officers. If that is so, I
gsee no reason why such a large sum of money as.two lakhs odd should
be spent upon those bungalows. (Interruption.) I do not mind if these
bungalows are placed at the disposal of the staff. But as Honourable
Members are aware, these bungalows .are meant for the heaven born
people and poor clerks should much rather be allowed to suffer for want of
sccommodation than be allotted these bungalows. In justification for
the spending of so much money on the provision of additional amenities
to these bungalows, the Honourable the Home Member said that the
justification lies in the fact that as the allotment ryles operate it is not
possible to say which bungalows will be occupied during summer and
that with the restriction in the exodus most of the bungalows will now
be occupied until late in April and again from early September onwards.
How is it that in the face of his statement that only 58 bungalows will
be occupied, he says that he cannot say which particular bungalows will
be in use? In that case I say that there is full justification for building
more bungalows if you want to keep the staff contented.

Now, I wish to say a few words about the question of retrenchment.
Instead of imposing these taxes, the best way to balance the budget is to
abolish the top-heavy posts of officers. Ii has been urged from time to
time that the best course is to curtail expenditure. This can be done by
not having a duplication of officers. On that point I need not give my
own views, because I am not competent to do so. I will give tha opinion
of the General Purposes Retrenchment Committee which was appointed
in 1931. That Committee has shown how retrenchment could be effected
in expenditure. With regard to the Home Department, you find the
Committee’s recommendations on page 63. With regard to the Finance
Department, you find the recommendations on page 81. The Committee
has suggested that the Joint Secretary and Under Secfetaries in these
Departments should be reduced. But if I look at the Government Direct-
ory I find that instead of reducing the number of posts, they have increas-
ed them abnormally since 1981. The Government instead of taking the
right course of curtailing expenditure to balance the budget are going
about it in a round about way and imposing fresh taxes. )

The Assembly ther adjourned for Lunch till Half Past Two of ths
Clock.
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The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. M. S. Aney, one of the Panel of Chairmen, in the Chair,

uhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muham-
maci]::;- I::{uml): Sir, the days oé budget discussions and excess profits Lt.st
and olher taxes are gone and we know that we on this side are ab‘soluuely.
belpless. Government do not mind taxing the masses whom the Congress
Party regards as its greatest supporters. It is well-known that after the
elections the Congress was returned in almost all the provinces and 80
that Party is supported by the masses at least to a great extent in the
provinces where there were Congress Ministries. The sessions at Lahore
snd Ramgarh are over and have brought more money to the railways.
When the Railway Department knew that these two sessions would bring
them more money there was no justification for imposing more taxes.
Our experience, all along, has been that once the railway rates are raised
thev are never reduced. I do not at present criticise the budget but I say
that we have been overtaxed. Now the railways will pay a dividend of
four per cent. to the share-holders and so there should not have been thie
heavy taxation. Mr. Jinnah’s plea for social justice in this House found
no place in Government decisions. Now the war is on and Government
may say that everything is fair in war and we have no right to say any-
thing. At present if you want to please the public outside you must talk
of independence or constituent assembly or other allied subjects and
everything else is regarded as of no interest. When the masses will com-
plain about this heavy taxation and, T go outside, I will have to say
boldly that we are not to blame for it. Here, our eldest brother is absent,
the younger brother, viz., the Muslim League and the youngest brother,
»iz., the Nationalists, can do nothing. As far my friends like Mr. Joshi
and Mr. James, they can be called the younger or youngest brothers of the
Treasury Benches. We can only say to the public that we are helpless
and out-voted and could do nothing to save them from this heavy taxa-
tion.

My Honourable friend, Sardar Sant Singh, trotted out some theories
about the constitutional position of India and he said India wants in-
dependence of the Statute of Westminster variety, which amounts to
complete independence. I have no quarrel with my friends but I may say
that this independence is the goal not only of the Congress but also of
the Muslim League, and there are very few patriotic Indians who do not
wsnt independence. I may tell Sardar Sant Singh that you can build
vour constitution on theories but there are no materials to proclaim this
independence now. We know that only recently His Highness the Aea
Khan was here and it was said that he supported the theory of constituent
assembly. But, unfortunately, he left this country without saving any-
thing det’pﬁtel;r or giving a lead to the country. One of his ‘followers,
Mr Rowjee, raised a most absurd question of the quarrel among Shins
and Supnis . . ., . .
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Mr. Chairman (Mr. M. 8. Aney): The Honourable Member appears to
be getting away from the question before the House. The differences
between Shias and Sunnis are not relevant to this discussion.

Mr. Muhammad Azhar Ali: I will not refer to it any wmore, but I only
referred to the Aga Khan and to the views of Mr. Rowjee. That was done
only to strike a discordant note that when Muslims gather in any assembly
there should arise this Shia-Sunni trouble—I shall not refer to any
Shia-Sunni question any more and I shall leave Mr. Rowjee in the place
which he occupies. The Muslim League or the Congress or anybody need
not care for what he says.

Sardar Sant Singh gave a very good resuwme of the legal aspect of the
Westminster Statute as he understood it, in relation to the Indian
demand for independence. We all enjoyed his learned discourse and we
agree with him to a certain oxtent: but I may remind the House that
the destinies of nations and the freedom of countries are not decided by
arm-chair discussions. I would ask my friend to go back to school and
learn how independence or dominion status or whatever you may call it
can be obtained. It is not by learned discourses here. He can learn it
from his own history, the Sikh history when they were ruling the Punjab
as he said: he can learn it from Muslim history, how they conquered
India and the greater part of the world. But I know that he will nct
care even to take a leaf out of the British occupation of India. He ard
others of his way of thinking are too engrossed in the present struggle
and all this talk of charkha and civil disobedience winning independence
for India to think of anything else. If we succeed in winning independ-
ence by means of the charkhe and civil disobedience and ncn-violenoe, we
shall be very happy indeed. But in this year of grace, 1940, and even
hefore, we have learned the lesson that the world as it is constituted
today and even before from the time of Noah, has continued to be the
same as it was when it was created, or rather whén man was created.
The world may have advanced in civilisation and in scientific experiments,
hygienic and electrical matters; but so far as human nature is concerned,
it is just the same as it was three or four hundred centuries back. I
admit that at present not only in India but throughout the world we are
morally advanced, materially advanced and advanced in different wavs;
but the ways of winping independence are the same as they were two
thousand or five thousand years before. There is absolutely no difference.
Tf we can mould this world in such a way that we can conquer a countrv
by negotiation itself then only we can become independent through charkha,
etc., and not otherwise

Mr. Chairman (Mr. M. 8. Anev): All these remarks about *he methods
of winning independence are entirelv irrelevant. '

Mr. Muvhammad Aghar All: Very well, Sir: T will eive up that point.
At least this much I can say that the present wordy warfare that is
going on in the country will not bring us nearer our goal—I hope T ecan
sav*that without objection : we know that onlv a few davs ago what fate
befell Finland, Poland. Czechc-Slovakia and even Chira—we have to
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learn a lesson from that. I would ask my friend, Sardar Sant Singh, to
realise that we are here like beggars : we cannot be choosers : we cannot
choose whether we can have this or that. However I shall not pursue
this matter if it is out of order, though I must say that when my learned
friend discoursed on those subjects he ought to have been held equally out

of order. He could have argued as he did before a High Court but not
in this House. .

We are legislating here under the shadow of {ahe great war : we are
legislating not only as to how we are to proceed in our daily life.. ) We
are also paying taxes. There is a tax on sugar which has been ralged :
we are paying other taxes, like the salt tax, which hq.ve not been raised.
Therefore we have no other alternative but to submit to the taxes. and
go out to the country and say merely that we are helplqss. My friend,
Sardar Sant Singh, wanted a declaration from the British (jzovem,ment.
I would ask my friends to remember that whenever any declaration is made.
if one were made at all, it would be of no use at all. Past history of
these declarations tells us that from the days of the late lamented Queen
Victoria, even the famous Queen’s proclamation has not been respected
till now. Since then we have had declarations after declarations, and not
one of them has been acted upon. We know that undertakings are given
by the Government of India on the floor of the House whenever we pass
any Resolutions, but what is the result? They are not ratified, they are
completely shelved on some pretext or other. The same is the case
with regard to the heavy burden of taxation levied on the poor people of
this country. Whenever it is proposed to impose a tax, we represent to
the Government the severity of the tax, but nobody listens to our com-
plaint. In the same way, whatever declaration that may be made by the
Government today, it will not be ratified tomorrow.

Sir, consistency has been said to the virtue of an ass. If my friend,
Sardar Sant Singh, expects that there should be consistency in the declara-
tions made at any time .either in this House or outside, then those declara-
tions should be respected, but my submission is that it is hopeless to
expect Government to respect those declarations. You, Sir, have warned |
me that it will not be proper for me to deal with questions relating to
foreign countries, and I shall, therefore, refrain from saying anything about
other countries.  But still T would remind the House that the declarations
made during the war have not been respected either. In Palestine the
Balfour declaration does not hold good and so King Hussain had to com-
plain about it, because the declarations made by British statesmen were
no more respected, and, therefore, if my friends want that there should bo
a declaration or an undertaking given that after the war within a certain
time India will be granted Dominion Status or anything equal to that, I
would submit that it will be of no use, because such declarations have
never been ratified in the past, and if Government say to respect them
at all, they will always find some loophole to get over the declarations.
Therefore, Sir, in the present circumstances I would suggest that all the
parties in India should unite before asking the Government for a declaration.

Sir, there have been several schemes put forward by different parties
and different people for a constituent assembly, not only by the Indian
National Congress, but seversl others, but it has been objected to on the
ground of methods of approach.” Now, how are we to constitute a consi-
tuent assembly? We can select say about eleven members from all the
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communities in this Assembly or from the country. ~Whenever any com-
mittee is proposed it is usual to name the people, and I am prepared to
name them if our Congress friends, the Muslim League Party, the
Nationalist Party, the Liberals agree to constitute a constituent assembly.
If they agree, then we can ask the Hindu Mahasabha also to elect a
representative to the committee, and thus & constituent assembly for the
whole of India would be quite a feasible proposition.  Sir Radha Krishnan
has suggested a certain scheme, similarly, His Highness the Aga Khan has
suggested another scheme, so also Sir Sikander Hayat Khan has proposed
8 third scheme, but we all know that unless and until we all unite together
it will be impossible to frame any constitution or to get anything from the
British Government. If we can all unite, I am sure the Government of ~
India’s hands will be forced and then they will agree to give us all some-
thing; but without unity among the different communities like the Hindus,
Mouslims, Christians and Parsis and others it is impossible to get anything
from the British Government.

When my friend, Sardar Sant Singh, was speaking this morning he
was referring to the Statute of Westminster and said there were certain
defects in it. = Whether there are any defects in it or not, we have to
consider that Statute as also the Statutes of other Dominions, and for that
purpose it is only a small body of selected Indians who can sit round
and discuss the questions and come to a common decision.

Then, Sir, our friends of the Indian National Congress were saying in
the beginning that there are only two parties in this country,—the Govern-
ment on one side, and the Indian National Congress on the other. They
wanted to ignore the All-India Muslim League, the Hindu Mahasabha and
other bodies in India. Sir, in the year 1916, there was a compromise
effected in Lucknow from where I come, between the Congress and the
Muslim League. But today our Congress friends come forward and, say
that the League is nothing.  After they had once cared to enter into a
compromise with the League I remember the late Mr. Tilak saying at
Lucknow—these are his words—'‘We have found out our luck in Lucknow’’.
I would ask my friends of the Congress that they ought to remember that
at Haripura they ought to have admitted Har, the first three letters of
Haripura. I say again it is impossible to expect the Government of

%Indi: to bend or to respect our wishes unless and until we show a united
ront. : ' '

Sir, this minority question is a very knotty problem to solve,— it is
not an easy question. I, therefore, suggest that we ought to

3 ru.  consider the claims of everybody and then come to a united
decision. The same thing happened in 1921-22.  There was unity in
the country and the Government was trying to be responsive then.
Therefore, the greatest need of the moment is unity among tke different
people of this country so that every community may have a place in the
political life of India. - So- I would appeal to my Hindu and Muslim
friends and also others to unite together and ask the Government of India
to glo something which may be conducive to the healthy growth of the
Indian nation. Sir, T am reminded here of a story when Japan is trying
her level best to conquer China. A Chinese put a question to a Japanese,
““Well, how can you conquer China?’’ The Japanese replied, ‘‘China 1
a woman and Japan is a man.”” The Chinese retorted, ‘“What will you do
if the woman does not submit to what the man does?’’ The Japanese
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answered : ‘“We cut off her arms and we cut off her legs.”” I would sub-
mit that if we are not united, if we do not unite, the result will be, and
there will be no other result, our hands and our legs will be cut off and
we will be in a very sorry position in this country.

An Honourable Member: Why not cut off the nose?

Mr. Muhammad Azhar Ali: T would not cut off my nose to spite my
face. Unless we unite and settle our differences amongst ourselves, it
is an impossibility to get anything from the third party. Sir, with these
remarks I resume my seat.

The Honourable Sir Muhammad Zafrullah Khan (Leader of the House) :
I rise to intervene in the debate for a moment or two as I fear there are
certain misconceptions in the minds of some Honourable Members with
regard to the functions and the composition of the Supply Department.
The onslaught against the Supply Department was led by Sir Abdul Halim
Ghuznavi and was followed up by Dr. Sir Ziauddin Ahmad. Neither of
them is now in his seat, and I suspect that their criticism was due more
to a desire to please certain constituents than because they felt that there
was something wrong with the Supply Department itself.  Sir Abdul
Halim Ghuznavi questioned the justification for setting up the Department
itself. In that he was not supported by Dr. Sir Ziauddin Ahmad. Sir
Abdul Halim Ghuznavi thought that there was no need to have set up the
Department; Dr. Sir Ziauddin Ahmad thought that it was necessary to
have set up the Department and he gave a very good reason for it. The
reason for setting up the Supply Department was and is that, though
there are the two purchasing Departments,—the Indian Stores Department
and the Military Contracts Directorate—the question of supply during
the war is not quite so simple as merely executing orders that may be
received. During the war orders are received in respect of articles which
have not been manufactured in this country before, or for quantities in
which they have not been manufactured before, or in respect of articles
which have not been manufactured in that form before. Orders are re-
ceived in such large quantities that a great deal of planning and co-ordina-
tion has to be done before the question of execution of the orders arises.
That is the function of the Supply Department, that is to say the planning
of the whole question of supply. When that planning reaches the stage
where execution can be undertaken, the execution is handed over either
to the Indian Stores Department or to the Military Contracts Directorate.
There is a misconception in the minds of some Honourable Members that
the Supply Department itself arranges for the purchases of commodities
and articles.  That is not s0. As I have s&id, they merely plan and co-
ordmatp, and the actual purchase continues to be made, as it used to be
made in peace time, by the two purchasing departments—the Indian
Stores Department and the Military Contracts Directorate.

With regard to the composition of the Supply

vl ) Department, 1
of eriticism was given utterance to by Dr. Sir Ziauddin Ahmad SJ i(v?ﬁ(i]cl?e]f:

mixed up the whole question of liaison officers and the actual oreanisati

of the Department itself. The Department is actuallv adminigsi::'caltlgg
the Director General of Supply who is the President of the War Supply
Board, and on the War Supply Board are represented the different Depart-
ments concerned. For instance, the Master General of the Ordnance is
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4 member, so is the Secretary of the Commerce Department, the Chief
Commissioner for Railways and the Financial Adviser to the Board; 30
that the Board is exactly the kind of body that Dr. Sir Ziauddin Ahmad
advises the Government to set up. If he had studied the composition of
the Board before he began to criticise it, he would have realised that
that was exactly what he himself desired. ~Both 8ir Abdul Halim Ghuz-
navi and Dr. Sir Ziauddin Ahmad referred to the article in the Economist
of the 1%th February, in whi¢h the organisation set up in the United
RKingdom was criticised and the Economist made a very strong plea in a
certain direction.  Here, again, the two Honourable Members were led
away simply by the criticism of the supply organisation in the United
Kingdom without trying to discriminate between the organisation as set
up in the United Kingdom and the organisation as set up in India. The
criticism in that article is that the controllers of industries appointed in
the United Kingdom have been taken from the industries themselves, and
the Economist goes on to say that it is no answer to point out that,
inusmuch as they have to deal with industries, they must be drawn from
those industries. I am sure, Sir, you will forgive me if I quote a sentence
or two from that article in order to remind Honourable Members what it
actually says :

“The main argument in favour of the practice that has been followed is, of
vourse, that it makes use of the fullest and most expert knowledge ‘The idea Lhat
we cannot have a controller who is interested in a trade,” the Prime Minister said a
fortnight ago, ‘seems to leave out of account the fact that it is just those who have
11::3 in a trade who are most fitted to be controllers, because of their knowledge of the-

e’

Then, the article goes on to criticise this point of view and ends up.
by saying : .

) “‘There is no suggestion that persons with expert knowledge should mot be used to-
‘be fullest in the position for which they are best fitted, that is to say, the giving

of advice but the distinction must be kept clear between advice and executi i
the one must be expert, the other must pbe independent.'’ mee five aetion.

_ That is exactly what we are doing in India. We have made a olear-
dlstu'lctlon between advice and executive action. The liaison officers.
appointed here advise the Department with regard to certain matters which
concern the industries in respect of which they have been appointed.
Executive action is left to the Department. I wish Honourable Members
before they quoted this article had taken pains to discover what exactly
was being done by the Supply Department here before assuming that the-
eriticism was as valid with reference to conditions here as it might be-
with reference to conditions in the United Kingdom. During question
hour, T have felt that there is this misconception with regard to the functions:
of t.he.llm.son officers. The Supply Department has to deal with conditions:
and with industries with which the official machinerv of Government is not
tp the same extent conversant as is requisite to enable them to diecharge -
their _functlons in respect of war supply. Tt was, therefore, essential to-
take into the organisation as liaison officers people who should be able to.
give advice with regard to these matters. These -Kaison officers do not
hecome and are not officers in the Denartment. Thev continue to he what
they nr_!tuallv are—the representatives of the particular industries.. Thev
:;‘e nrf;-]m_f! 1;; an honorarv capacity and thev advise Government in respect

such matters concerni i industri i i '
ooy, erning particular industries on which advice becomes-
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Now, Sir, Sir Ziauuddin Ahmad said it is futile to say that no complaint
has been received from these industries in respect of these liaison officers
and that, therefore, it does not lie in the mouth of Honourable Members
to criticise the appointment of these liaison officers. He said: ‘how do
you expect any particular industry to voicg any protest against amy parti-
cular liason officer because the moment it does so, it will cease to receive
orders’. That is an insinuation which 1 emphatically repudiate. Not only
is there no such apprehension whatsoever but every one of these liaison
officers, with the two exceptions that 1 pointed out the other day when
answering questions, has been appointed on the unanimous recommenda-
tion of the industries concerned and there is no question of anybody losing
orders if they object to any particular liaison officer.

Lastly, Sir, a particular point was raised with regard to the liaison
ofticer for leather and hides industries. It was pointed out that I had, in
answer to questions, repeatedly stated that this particulur gentleman was
liaison officer in respect of leather and hides industries and was not a
liaison officer in respect of hides and skins, I miaintain that that is the
position. Both these Honourable Members who raised this question went
on to quote from a certain letter which was written by this liaison officer
as liaison officer in respect of leather and hides industries. They slurred
over the word “‘industries”” and went on to say: There you are. MHe is a
liaison officer in respect of hides and skins and the Honourable Member
has denied that he is a liaison officer in respect of hides and skins.
Reference was imade to a certain’ letter issued by this liaison officer to
various sections of the industry in which it was said that it was also one
of his - functions to advise the Supply Department with regard to the
control of the export of hides so as to secure suitable supplies for the
purposes of the industry within British India and also for the United
Kingdom. Actually, as a matter of fact, there has so far been no control
of the export of hides and skins apart from action taken by the Com-
myerce Department to prevent supplies reaching the enemy. Tf at any time.
whether as a result of advice given by this liaison officer or otherwise, it
becomes necessary to institute any kind of control.of the export of hides
and skins and a liaison officer or a controller has to be appointed, I assure
the House that in respeet of this commodity as in respect of amy other
the sume procedure will be followed as has been followed before, that is
to say, the officer will be appointed on the advice of the representatives
of the particular industry or -trade, in this case hides and skins trade,
-conzerned. 1t may be that this liaison officer appointed in respect of
the leather and hides industries may under certain eventualities be foreed
to advise Government that it would be desirable to institute some kind of
-contral but it does not necessarily follow that merely on that advice eontrol
would. be instituted. On the other hand, it may become necessary to
‘institute conirol in which case, as I have said, the liaison officer or the
-controller as the case may be will be appointed after the fullest consulta-
tion with the representatives of the industry. T do hope that these
-observations will serve to dispel the misconceptions that appeared to have
-arisen in the minds of certain Honourable Members with regard to the

. Supply Department generally and the liaison officer in respect of the
leather and hides industries particularly.
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Mr. Muhammad Nauman: Sir, I do not want to take part in this
.discusgion for a very long time, because we have got an opportunity of
«criticising the entire administration and the whole Finance Bill. 1 have
to place before the House certain view points which 1 will do in a
very few words, with a view to shortening discussion. In connection
with certain remarks made by mny friend, Mr. Malaviya, which directly or
indirectly refer to a certain organisation in this country, I beg to submit
that he was just shelving the realities by wearing a mask of accusing the
admimstration of the Government of India which has resulted in the
.concentration of thoughts on the part of 83 per cent. of the people of this
country on an autonomous sovereign State within India. Later on, my
friend said that that group were babies playing with live bombs and at
the same time he denounced a civil war. I think there could not be more
truth than what he himself probably eonveyed when he referred to babies
playing with live bombs. However, I want to assure him and any other
"Member of this House that the necessity to which people have been driven
to this situation is more of the responsibility. of the people whom he re-
‘presents than the administration as he wanted to suggest to the House.

Now, Sir, some time we have so many things to say against one De-
partment or another that it will not be possible for me to reiterate all
those here. Moreover, some of my Honourable friends have taken up
ifferent matters of which the Government of India are fully aware. At
present T will only take up one particular subject which is more concerned
with the Labour Department and the Railways—the question of recogni-
‘tion of unions on the lines of separate existence. The Mussalmans have
-got separate associations and labour unions registered under the Trade
Tnions Act, but what we have always noticed from the replies given by
the different Departments of the Government of India is that thev cannot
give recognition to these unions because they are based on communal lines.
T want to impress upon the House that this argument has_ got no founda-
‘tion. Tt is a plea which has got no fundamental basis for the refusal
‘which is always given. The Government have accepted the theory of
separate existence of the major communities in this country by giving
them separate electorates, by giving them separate representation in the
Legislature, and have also accepted the same position by the Resolution
of 1984 in which certain percentages of seats were reserved for certain
communities. After having accepted that position, T do not know. Sir,
‘how ‘the Government of India and the Heads of Different Departments
-ean come forward with a plea that they would not recognise a certain
association or a union of those people who have been accepted to maintain
a separate existence in this countrv and are within their rights. There
‘have been arguments on the lines that it might create a feeling of hatred
or'i feeling of ‘discontentinent among the other employees of the Depart-
ment who are working on the same lines, but T would submit, Sir, that

-'this does not hold good at all. Even the idea of separate electorate is
creating some disturbance in the mind of some people. There are others
who feel that this should not have been ddne, but the Government of
Tndia. knowing the entire position in the country and knowing that separate
electorate demandzd by certain sections of people was based on verv cogent
reasons, accepted it. To say now that thev will not accept this in the
case of recognition of unions is something which at least T cannot under-
‘stan?. We have been reiterating this point in this House for the last

D2
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two or three years, but we find that the Government of India have not
changed their attitude as yet. We want to impress upon the Government
that they ought to realise why it has been made necessary for that parti-
cular community, or for that particular section of the people, to have
their own separate unions. The reason is that the unions which were in
existence jointly did not serve the purpose for which they were established
and did not treat the members of tliat particular community with that
amount of equality. with that amount of justice as they demanded and
which they deserved. This being the position, I cannot imagine why the
Government of India should insist that a particular community will not
be recognised to have a communal association or a communal labour union.
The employees of a certain particular community do feel that their cases,
which may be peculiar to that community only, will not be represented to
the proper authorities and thev might be represented with a biased opinion,
and. as such, naturally they want to have a separate existence for them-
selves. So far T have been speaking on principle. Speaking indivi-
dually, we feel that representation of individual cases will not be made
with as much enthusiasm and energy by the officials of these unions as
they will do for that community which holds a predominant position in
that particular union or association. "We do not want that the Government
of India should encourage hypocrisy. Asking a certain community to
submerge itself into a particular association or union inspite of the fact
that it does not wish to eombine with them is nothing but hypoerisy,
for it amounts to compelling that community to do something which it
considers against its verv principles. I wish I would have been in =
position to say that even separate electorate in any particular administra-
tion, or in any phase of life. was not necessary at all. As that is the
case, the only possible alternative is that every important community in
this country should have a separate existence in the matter of unions in
the same way-as Government have accepted the prineiple of havine their
representatives in the Tegislature, services and other matters. This is
my submission and T hope the Government of India will reconsider the
position. I know that Government have got more argurhents than T ecan
advance in favour of the position that T have explained. T hope the Gov-
ernment of India will not insist on a certain mistake which they once
made in the past simply because it has been of a long duration.

Now, Sir, I come to the question in industries. We understand that we are-
going to have a Board of Industries at the Centre. We all know what the
Hounourable the Commerce Member said the other day regarding its fune-
tions. The primary object of that Board will be to investigate the various
avenues by means of which the industries of this country can be improved.
That is very much to be appreciated. I appreciate that the Government
of ‘India have renlised the necessity of such a Board. I understand that
it will be run on the same lines as the Imperial Council of Agricultural
Research and its composition will be also more or less on the same lines.
But T want to add one more function to it, and it is this. This Board
should also control the industries so far as the emvlovment of labour goes.
‘What T mean to sav is this. This Board should be in a position to advise
the different industries which have become fat at the cost of the consumers
to have a communal proportion in the matter of representation in services.
T discursed this subiect before this House about a vear ago when I moved
a ent motion regarding the Commerce Department. T then said that what
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the Muslim community feel is that in spite of the fact that they are the
partners to the extent of one-third in the matter of losses, they are not
receiving that share in the services. This does not require a very great
explanation. When a protective tarifi duty is levied for the protection of
a particular industry, it is certainly done at the cost of the consumer.
T will give an example. About eight or nine months ago we could have
got sugar landed in India for about Rs. 5 per maund, but because of the
tariff duty it had to be sold in this country for about Rs. 11 a maund.
‘That protection of Rs. 5 or Rs. 6 per maund was given at the cost of
‘the consumer. Of course, it was done for the industrialisation of this
.country. and I very much appreciate that fact. But what T want to sub-
‘mit to this House is this that when the consumers contribute to make a
certain industry thrive in this country, they have every right to demand
their proper share in the distribution of prefits of that industry as well.
Supposing there are sugar factories, they should be controlled by this
Board and the Board should see that they give representation in the matter
of services to the same extent as the population of this ecovntry warrants.
This is a point which I stressed even last year. Speaking particularly of
Tata’s which is in my constituency, I am informed that out of about
35,700 ordinary labour and three to five thousand skilled labour that they
employ, the share of the Muslim community is not more than 2,000 and
most of these persons draw & very small pay. In the case of the officers
‘of the company, the percentage of Muslim employees will not be even
one or two per cent Sir, the iron industry has been given protection at
the cost of the consumers, and, as such. we have every right to demand
that the Board of Trade should see that the consumer’s money is evenly
distributed to the entire population of this country, T am not fullv awave,
dbput the number of labour employed in the Ahmedabad mills, but the
information that T have got from my Bombay friends is that the percentage
of Muslims there is hardly two or three per cent. T do not wish to dwell
on the other aspect of the question where I would have said that even the
shares of these companies are mostly monopolised bv those people who
would not have been there if the Muslims were given their proper propor-
tion.

Mr. Ohairman (Mr. M. S. Aney): The administration of these private
ccompanies is not-a part of the administration of the Government of India.

Mr. Muhammad Nauman: I quite realise that, but my submission is
‘that when this Board is established, it ought to be one of its functions
‘to see that there is proper representation of various communities in the
services of these companies. I would like to hear from the Commerce
Member what he has got to say in this matter. When you initiate a
particular Department. there are some difficulties during the initial stages,
‘but sarely they are not insurmountable. If the Government of India were
%o say that, T would be sorry to hear it especially in view of the fact that
‘they ‘have the best brains and they ought to be capable of solving all
these problems.

Now, 8ir, I come to the Supply Depgrtment, the working of which
‘was 80 ably explained by the Honourable Sir Muhammad Zafrullah Khan.
T am* glad he has given a lucid explanation as to how things are being
managed in that Department. As my friends, Sir Abdul Halitn Ghuznavi
#nd Dr. Sir Ziauddin Ahmad, have already dilated upon that Department
at great length, I would not like to take the time of the House oy
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oxpluining the same points over again, But what 1 ‘\'D‘lll(.l'ii?kt" to kuolw
i this, whether, when the Supply Department wus organizeq, it was 1
sonsultation with this House at all. The Honourable Sir Muhammad
Zafrullah Khan just stated that the Supply Department does not diref:li_v
give contracts or make purchases, but that the Supply Departinent receives
orders from the United Kingdom: or from foreign countries direct. Was it
not the duty of the Government to tukc a representative of this House
for giving advice to this Department? In that case, as is now alleged
by the Honourable Sir Muhammuad Zafrullah Khan, whein questions are
put about this Department, they will not be based on ignorance. Such
:Juestions based on wrong information would not have been put at all.
fhe Honourable Member nlso explained very eclearly about the appoint-
ment of liaison officers and controllers. He particularly laid stress on.
the question of liaison officers for tunned skins aund hides and he furthea
said that the question of the appointment of a controller or u liaison officer
for raw skine and hides was not receiving the attention of the Government
yet, and that as soon as an epportunity arose, he would give his seripys
consideration and he would then adopt the same method as he did ip
appointing liaison oflicers for other Departmepts. In this connection, T
want to place before the House the views which the different Chambers
of Commerce and Trade Associations hold, and they are these. Althqugh
a particular liaisen officer is appointed for tanned skins and hides, this is
an allied subject with the export of raw skins and hides. Although he
does not have any control directly with the export of raw hides and skins..
his advice in the matter of tanned skins and hides sometimes adversely
affects the flow of skins and hides to foreign countries. I think the House
is aware that with the restrictions placed on the general export of this
country to neutral countries, and with the restrictions placed on the ques-
tion of quotas, it has really become difficult for merchants dealing in
skins and hides to foreign countries to realise as much price as should:
have been realised or as other countries in the world are realising today..
1 am not going to suggest anything regarding the policy of the Government
of India. They know best why quotas have been established. Why <an
they not :::ontrol the flow of those particular commodities from. neutral
zones to (xermany?' But I must sayv this is adversely affecting the entire-
export trade of this country. When the Honourable Member for Com:.-
merce was in Calcutta, the Muslim Chamber of Commerce made repre-
sentations to him and so did the other Chambers of Commerce about the
diﬂ?culﬁes which have been created in the matter of giving quotas. This
eiving of quotas practically, enhanced the difficulties of export trade and
they were made move difficult than during the last war of 1914. T hope-
the Government will find out some wav or method by which the expor
of this country i not put to any diﬂiéult}r which it is suffering ﬂ.t t]‘ll‘-:'
moment. T do not like to repeat the opinions of the different chambers
and commercial hodies. Some of those opinions were read out todav by
';1'1?1 Honourable friend..Pandit Krishna Kant Malaviva, and the H(;ﬁse is
f?on}; a:::c;(; (:fn;he;:l:eeih:-gs in the country: ~There are so many insinua-
Indis nd suggestions made sometimes that the Government of
18 are anxious to maintain prices at a low level. <o that it might he
?as;]ler for tl{em to get raw materials at the lowest level of prices pé{aaible
0 not want to make one suggestion or other. T want to make
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thig position clear that all these difficulties are such that the Indian trade
with foreign countries will practically vanish. If His Majesty's Govern-
ment cannot make adequate arrangements to see that the supply to neutrni
countries are controlled in a way which would not allow the free flow of
those raw materials to Germany, then I do not know how they are zoing
to control the entire war which is a far more difficult thing than thix.
I hope, Sir, the Government will come to co-operate with us and find
out a solution by which the trade of this countrv will not be reduced to
the position to which it has been reduced and to which we believe would
he reduced if things continue as they are. There are so many difficulties
in the matter of getting freights, insurance and the difficulty of quota has
rather made the position worse. and I hope the Government would realise
thie fact and see that things are redressed soon.

I want now to refer brieflv to the duty on sugar. I do not suppose 1
need take much time of the House because I already gave expression to-
my views in the general discussion of the budget and then again on the
cut motions. I need not reiterate those arguments at the present
moment. I would just say that sugar being one of the necessities of
life should not have been taxed at this psrticular moment at all. I am
quite alive to the situation that our Finance Member is anxious to have
more money, and, in view of the difficult tilne we are passing through, this
ampunt may even not be sufficient. At the same time as T enunciated in
the general discusgion that the principle should be that taxation should be
confined to such commodities whigh are by way of luxury and not by
way of necessity. I said in my general digcussion that the best course
would have Leen for the Government to have taxed foreign tobacco and
foreign liquor. I was then interrupted by the Honourable the Finance
Member to say what guarantee there wag that thev would be imported in
the same quantities as they have been imported till now.

[At. this stage, Mr. President (The Homnourable Sir Abdur Rahim)
resumed the Chair.] .

That, of course, no one can guarantee, but still Government could
surely calculate the expected import and a tax on tobacco and foreign
liquor would not be a tax on the poorer classes or a tax on necessities.
Sugar being only next to salt in importance as an article of primary
necessity, the consumer should not have been taxed on it. The indus-
trialists say that it gives them only six annas a maund; I hold no brief
for them, but at least there is no reason why, when protection was given
on the basis of a certain calculated profit to this industry, they should
not get that profit as recommended by the Tariff Board and the industry
crippled to that extent.

As regards the tax on petrol, I am not on verv strong grounds in
denou_neing it, but I will say that the duty on petrol is heavier and higher
than in any other country. That should have been considered and another
commpdity chosen in its place, although T agree with the Finance Member-
that whatever commodity might have been chosen, there would have been
complaints about it. But the duty of Government is to tax an article.
where there would be the least complaint. The other day I suggested a
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duty on cement which is surely not an article of primary necessity. Of
course there would be opposition to that also, but not to the extent that
the duties on sugar and petrol have created.

1 will now deal with the expenses of cortain Departments, and I will
first take up the Postal Department. It has been said very often that
the Postal and Railway Departments are the two commercial departments
of Government and have to meef their own expenses. This year the
Postal Department has a balanced budget and some saving and still no
relief has been given to the poor man in the matter of postcards. This
matter has been debated for several 'years now, but Government are not
changing their attitude. It might cost them 30 or 40 lakhs, but I believe
more money can be got from parcels and registration fees which are not
among the necessities as postcards. The principle is to put the least
taxes on the poor man’s shoulders, and, from that point of view, the price
of posteards is too high and should be reduced.

Then I come to general economy in administration. With a deficit
budget of eight crores, I expected some reductions to be made in the
salaries of highly paid officers. Voluntary offers of reduction in salaries
would have been better, but as they are not coming, I think the Govern-
ment of India should have imposed a cut of 10 per cent on the salaries
of people drawing over Rs. 1,000 a month. It may be said that this would
create hardship in view of the rise in prices caused by the war, but surely
this ;rgument wonld not apply to officers drawing above Rs. 1,000 a
month. )

Mr., M. S. Aney: You must be thankful that they are not demanding
a dearness allowance. )

Mr. Muhammad Nauman: As regards that, I think people getting

. below Rs. 50 a month are quite justified in demanding a dear-

* ness allowance when the prices of articles have risen by 15 or

20 per cent. Government must realise that people drawing even less than
Rs. 100 cannot make both ends meet even in the matter of their neces-
sities of life. Persons who get over Rs. 1,000 a month, but who say
that they are out of pocket towards the end of the montH, can undoubt-
efily pay ten per cent. of their pay without much difficulty in spite of the
rise in prices. We know the respective purchasing power of Rs. 1,000
on the one hand, and of Rs. 50 or Rs. 100 a month on the other. ’For
argument’s sake, one might even say that a man who earns Rs. 16,000
or Rs. 2Q,000 a month may not be able to make both ends meet, tha;; he
spends his money on the necessities of life and that he cannot live on
less. Sir, this is one of the most important proposals that the Govern-
n_mnt.shoulfl have brought before us, but they did not. If, at all, a
situation arises, as we have been warned by the Honourable the Finance
Me_mber, I hqpe this factor will be considered and the Government will
strive for saving and economy rather than realise money from taxes on
tl}e people. 1 hopg they will accept the advice of this House wheny it is
given to them. This question of economy is not new: it has been reiterat-
ed every year by different Members in this House: the Government of
TIndia did not see any justification to do it before, but now that we are
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living under emergency conditions, when more money. is required, I think
we would have appreciated it if a beginning were made in that direction.
With these words, I resume my seat.

Some Honourable Members: The question may now be put.

Maulana Zafar Ali Khan: Sir, it is a trite English saying that he who
pays the piper calls the tune. The principle embodied in this saying nls
universal in its application, but there is an gxceptlon to thfe genera
rule. India is the exception. India pays the piper, meaning Sir Jeremy
Raisman, but England calls the tune. When the time will come _w}.len
India is capable of calling her own tune; God alone knows: but this is a
matter which concerns ideal politics and so I must come down from ’the
transcendental heights of idealism to the terra firma of actuality. What
are those actualities? England is now the master of our destiny. She
can do as she likes. Many of my friends have spoken on this Bill. The
scope of discussion is very wide and all sorts of subjects have been dealt
with; but I know it for a fact that the taxes imposed and the duties levied
dare like the laws of the Medes and Persians. There is no getting away
from the fact that it is impossible for us, circumstanced as we are, to
reduce those taxes, much less to abolish them. Sir Jeremy Raisman
knows perfectly well that the duty on petrol and the duty on sugar and
other excise duties are very unpopular measures and so it is no use asking
him to reduce this, abolish this or modify this. There is to be no reduc-
tion, no modification and no abolition. So instead of dealing with those
subjects, I will try to drop into his ear certain things which have been
never discussed. The House has never dealt with those subjects; and if T
succeed in making even a tiny impression upon the mind of Sir Jeremy
Raisman and he remains as the Finance Minister till niext vear and then
clo‘n;Jesdup‘to my expectations, I think my task would have been accom-
plished.

India, they tell us, is as poor as the proverbial ‘church mouse’. There
were days when India was not so poor. India used to be proverbiall-
rich during the Moghul days. Earlier, it was richer still. The history
of the proverty of India commences with the coming of the British. They
‘thought that it would be impossible to change world conditions and,
therefore, it was in the interests of England that India should be kept
bound hand and foot as their bond-slave, so that no other power in the
world would dare defv them. Therefore, the fiscal policy in India ought
to be to keep the body and soul of Indians together, not to reduce them
to actual starvation, but not to allow them to grow rich, because i they
grew rich thev would demand more political rights and agitation would
‘proceed, and that would be against the interests of imperialism. But the
world is changing. The world has changed. A tremendous change is
-coming over the world: Powers like Italy and Germany and Russia have
:arisen to contest with England the mastery of the world, and, therefore.
England finds it absolutely necessary that all the resources of the British
‘Commonwealth of Nations, as it is called, including India. should be
tapped. Is it not, I say, a disgrace to India that in this time of war,
when the act}lal cost of ane day’s war is £61 millions, India should be
capable of raising only a paltry few crores, and these crores are to be
raised by taxation on salt and water and air—the time is coming when the
air also will be taxed—these crores to be raised by taxing sugar: and
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petrol which are necessities of life? Petrol is becoming the necessity of.
life in these days. So, we are not proud of what we have done finan-
cially. But what can we do? India is an agricultural country: you have
purposely not industrialised it.

Can our Honourable friend, Sir Jeremy Raismaun, tell us the reasop.
why during the past fifty years India has been unsble to have a Mercan-
tile Marine of her own? Are there any Indian ships in which cargo 1=
carried along the coast and overseas? If not, why not? That is a ques-
tion of questions. Then, Sir, how is it that a tariff wall has not been.
ruised round the coast of India in order to prohibit the imports from other
countries to be dumped down in our markets to our detriment at least till
such time as we are able to stand on our own legs? This has not been:
done. but these are bigger questions, and so T shall not deal with them
now. But for the consideration of the Honourable the Finance Member
I would bring to his notice one fundamental fact. Tt is the duty of
every civilized Government to see to it that not one of its subjects starves,
that bread is provided to every man, woman and child in the country,—
not bread and butter because butter is scarce,—but -at least bread should
be provided to every one. Can the authorities tell us what is the number-
of poor men in Tndia who eannot get a square meal from year’s end to
vear's end even once a day? Perhaps they will not be able to tell us
that but it is their duty to take a census of such people who are starving
actually or are on the starvation point.

Again, Sir, does our Finance Minister know what is the actual number-
of beggars in the country? T do not refer to the sturdy variety of beggars,
—1I refer to the millions and uillions of people who are starving and
begging in the open streets. Has any law been made for protecting them-
from starvation and for giving them shelter? Have Poor Houses been
started for those beggars who are suffering from contagious diseases—like
lepers? How many Leper Asylums have been opened in this country?
This has not been done to the exent to which it ought to have been done.
So if the Finance Member would make a provision in the next year’s
Budget for these things, or at least after the war is over,—because God
alone knows what the necessities of the war are going to be,—and if the-
war is not terminated next vear, then he will impose other taxes on us which
we shall have to bear; so I say even if after the war is over Sir Jeremy
Raisman can make a provision in the budget for old age pensions for the-
people of India.—that is to say, every one above 60 vears of age should
zet at least Rs. 10 per month from the State,—he will immortalise his
name. You can tax the people for it. and the people will be ready to
pay, not for your extravagances, but for the benefit of their own kith and
kin who are dying and starving in the country. T know many people
after 60 vears of age do not know where to go. Do you know what is the
condition of our poor .graduates? T Jmow Madras graduates are selling-
betel lenves; Bombay graduates are.polishing shoes on the open roads, and
in Caleutta graduates are selling Rasagollas, while in the Punjab graduates,
after unsucecessfully circumambulating the Government offices for a petty
post on Rs. 15, are going to the Ravi river ‘o0 commiit suicide. This is the
condition of our graduates. Do you know the number of the unemployed
in this eountry? It is your duty to find them suitable employment, it is
vour duty to help them in getting employment; it is vour duty to sée that
old men and old women who have not the means to keep their body andi
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soul together are provided by the State. This is the fundamental duty
of the State, bat instead of doing that. you think of other things, you
think of investing millions and millions of rupees on palatial buildings,
and vou justify your action by saying that you wamt to maintain the dignity
of the State. The Honourable the Leader of the House only the other-
day placed a Resolution before the House—it will come up for discussion
shortly,—to effect retrenchment. - And whose throat is to be cut?  Not
his own, not the throats of the gentlemen who occupy the Benches over:
there drawing Rs. 6,000 a month, enjoying the luxury of a saloon costing-
Rs. 1 lakh ‘six thousand per annum, but the throats of gentlemen who
bring their own motor cars to Delhi by cutting down the motor haulage;
the idea, moreover. is that those who live in Old Delhi should not be paid’
their daily conveyance allowance of Rs. 5 . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable-
Member will have ample opportunity to discuss that question when the-
Resolution will comye on later.

Maulana Zafar Ali Khan: I thought it was a very important matter,
because Members of the British Parliament are drawing £600 a vear, and
while our status here is in no way inferior to theirs, I don’t see why our:
haulage and other allowances should be curtailed, because we have also-
to maintain our dignity and we should be entitled to the same privileges.
and allowances which the Members of the British Parliament are enjoying.

Then. Sir, there is one thing more which I want to mention, I want:
to refer to the deplorable condition of Baluchistan.  Baluchistan is not
a tramsferred subject, it is a central subject. - The world is progressing.
They are talking of independence, nay even of complete independence, but
so far as Baluchistan is concerned, it is still a land of the lawless law.
There is no law there. Under the pretext of defending the honour of the-
Defence of India Act, they catch hold of a man who makes an ordinary
speech and send him to jail. The jirga system which is anti-diluvian in
its conception of justice is still prevalent there. There one can do any-
thing in the name of law, and, Sir, we have been crying hoarse from
housetops for so many years that the same treatment which is accorded to
the North-West Frontier Province should be accorded to Baluchistan also.
The North-West Frontier Province used to be at one time a land of the
lawless law, but that province has now come to its own, a Government is:
functioning there under the Government of India Act, whatever that may
be worth, but still it is functioning; Baluchistan, however, is still under the
heels of the Bureaueracy. 8o I would call upon the Government to see
to it that justice, if not merey, is shown to the people of Baluchistan, and
their status raised to the status of the provinces where the Government is

° funetioning according to the Act of 1985 which we hope sovner or later.
sooner rather than later, will go to the winds. a law against which the
Indian National Congress has raised its voice, a constitution against which:
the Muslim League has raised its voice,—Sir, this Act -must go iock, stock
and barrel, and there will be a new heaven, and under that lieaven and
upon, this earth we will see a free Baluchistan. With there words, 1
resume my seat.

Several Honourable Members: Sir, the question may now be put.
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Mr. President (The Honoursble Sir Abdur Rahim) : The question is :
“That the question be now put.”
The motion was adopted.

The Honourable Sir Jeremy Raisman (Finance Member) : The debate
.on the Finance Bill ranges over so wide a field that I am reminded of
:those lines of, I think, Dr. Samuel Johnson :

“Let observation with cxtended view
Survey mankind from China to Peru.”

The debate rangefl over so wide a field that I found some difficulty in
“keeping touch with those threads which concern me, and I am glad that
-some at any rate of the points raised were dealt with by my Honourable
‘Colleagues. I cannot attempt myself to deal with all that remains, but
-there are certain general observations which I feel, T ought to make, and
although they are to some extent a repetition of what I have previously
said, it seems to me that the force of them has not yet been fully
:appreciated. T po ‘ S

In the first place, I must emphasise yet once more the extreme un-
-certainty of the prospect which faces us in the year ahead. There have
been many criticisms of the calculations on which ‘my budget is based.
I said a good deal on this subject in my budget: speech, but I must repeat
:again that nobody can possibly claim that forecasts made in so uncertain
-a position will turn out to be accurate or even approximately accurate. All
‘that -any one can do is to attempt to envisage as fully as possible the
‘tendencies which are likely-to develop and to estimate in the broadest
possible way what the general effect of these tendeneies is likely -to be.
"The budgetary policy which I have followed is one which will ensure as
far as possible the financial stability of the country in the face of probable
‘adverse influences and which will enable it to withstand the shocks that
‘it may quite possibly have to receive. @~ 'We cannot forecast the course of
the development of hostilities, but we should bear in mind the possibility
‘that the area of hostilities may extend and that India may find herself
-called upon to deal with developments much nearer to her own borders and
much more menacing to her immediate safety than.those which have
‘hitherto emerged. 1t is conceivable that if these sinister developments
failed to materialise we might find ourselves in & position of greater strength
than we had anticipated, but it is surely far wiser to run the remote risk
of such a fortunate misealculation than to fall into the opposite error and
find ourselves the victims of reckless optimism. But I would examine a
little more closely the charge of regular under-budgeting which has been
made. If it were the fact that we have now for several years consistently
under-estimated our revenue, one would hsve expected that there should
have emerged over the course of the last few years some large surpluses,
unless, that is, expenditure also had been greatly expanded.

Now, what are the actual facts, and for this purpose I must exclude any
revenue reserve fund. I'shall deal simply wi‘h the actual revenue collect-
ed during the last three years preceding the current year and the dctual
expenditure charged against that revenue. The House will remember that
our regular provision for sinking fund is three crores and in order that
-our budget should be said to have balanced in actuality the revenue should
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‘ove to be three crores more than the expenditure. The position is tlmt'
{got\hee th')ear 1936-37 the actual revenue was 121 lakhs more than tl}e actual
expenditure, so that when three crores is set aside for the sinking fund
we were short of 179 lakhs.  In the next year, 1'937-38, the actual revenue-
was 174 lakhs greater than the actual expenditure, and we were again
short of the necessary provision for our ordinary sinking fund programme.
In the next year, 1938-39, the actual revenue was 130 1akh§ more than the-:
actual expenditure, and again -we had to eke out the sinking fund by
drawing on the revenue reserve fund which we had coming elong from-
previous surpluses.  Those are the three years preceding the current year..
and it is obvious that there can have been no process of regular conceal-
ment of hidden resources of revenue strength ‘in order to enable us to tuck:
away something more than our programme.  The expenditure of those-
three years which I have mentioned is,—on the normal level, it was 118.
crores in the first of those years, 119-96 in the second, and 118-71 crores.
in the third, so that there is nothing there to support the view that expendi-
ture was inflated by the device of under-estinating revenue. The explana--
tion is that the critics seize on some particular feature of revenue and con-
clude from that that there is a regnlar policy of under-estimation, whereas,.
in dealing with the budget we have to balance all considerations. If you:
are to take the mistakes on one particular item, you will get an entirely:
wrong impression. The criterion of the budget is whether the general
result is reasonably close to the original estimates.

Now, Sir, I come on to another point. I have been told that there-
is no clear indication of the Government of India’s economic policy. It
there is no attempt to crystallise our views within a set formula, it is:
because every thing that we have done and said since the outbreak of the-
war points unmistakeably in the same direction.  There is only one-
policy which can be pursued by a country sitnated as India 18 now. That
policy must be to facilitate and ensure the fullest and mpst effective utilisa-
tion of India’s economic resources for the purpose of winning the war.
Coupled with the measures taken to ensure that end, there must, of course,
be a constant regard for the necessity of placing India in the strongest
possible position to meet the difficulties which may arise after the termina-
tion of the war. These are the two aims which we have set steadily before:
ourselves. The first ‘is imposed by the simple fact that India is at war.
The methods of carrying out that object are determined from day to day
by the vicissitudes of the situation as they arise, and these are being met
by prompt and energetic action. The second aim, which is only less im
importance to the first, is beset by the difficulty that nobody can yet
foresee what kind of world will emerge from the enormous travail of the-
present crisis. = But there are certain fundamental facts on which the
economic and financial strength of the country must be based and by
keeping this constantly in view we can endeavour to secure that India will
certainly be no less prepared than other countries to adjust herself to:
the requirements of the new world which will be born. There will no doubt

-be differences of opinion about the best methods of pursuing both our
objectives but I do not think there can be any doubt that these are the:
main objectives which must be kept in view throughout.

But there are crities, of which my Honourable friend. Pandit Maitra, is
apparently one, who regard everything we do with a jaundiced eve and
who see in our actions nothing but a Machiavellian plan to deprive Tndia
of any benefit which she might have derived from the war.  Pandit:
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‘Maitra is apparently even able to convince himself that there has been no

improvement whatever in the economic conditions of India since the war
broke out, that the economie indexes to which reference has been made are
.a mere figment of the imagination and are a disingenuous attempt to
bolster up a sense of complacency with British stewardship of Indian
finances. I cannot, on the floor of this House, enter into disputation
with my Honourable friend aboul facts which are susceptible of concrete
-demonstration by methods universaliy recognised. 1 can only say this
that if the world in which Pandit Maitra lives is one which provides no
-evidence whatever of economic improvement in the condition of the masses
.at a time when the prices of agricultural products have risen to the level at
which they stand even at this moment, then my Honourable friend must
be living in a world into which few of us can enter. It is what the
philosopher would call a private world of his own experience. But |
.observe that my Honourable friend has some familiarity with the price
indexes to which I have refarred. He knows enough of them to be able
to take the highest point of the fluctuations of recent months and to base
.a bitter and jaundiced declamation on the reactions which have since
-occurred to a somewhat lower level—high though that level may still be
.above the prices prevailing before the war. T should like to ask my
Honourable friend: whether he conceives it possible that all movement in
the field of prices should be continuously in an upward direction andd
whether he knows of any economic system in which sharp upward move-
‘ments are not followed by opposite reactions. ’

My Honourable friend, like many of the mercantile community, also
-complains that many of the forms of control and restriction which we have
adopted have had an adverse effect on India’'s economic activity. 1 aw
at a loss to understand what this type of critic imagines to be the role
which India should play on the economic side of war. They apparently
think that the war is staged whoily and solely for their commercial benefit
and that whilst, on the one hand, the war should continue to be waged
m order that they may pocket the profits, on the other hand India should
tuke no part whatever in the various measures of restriction and control
which are necessary either to conserve the resources of the Allies or to
prevent any of those resources from being placed at the disposal of the
enemy. They talk on the one hand of the exploitation of India for the
benefit of the Allies and on the other hand they complain that India is not
being given a full opportunity to cater to the requirements of the outside
world. Tn the world, which these critics inhabit, there is only one criterion
and that is the criterion of the maximum private profit. The successful
prosecution of the war which has brought them this adventitious presperity
is an entirely secondary matter in their eyes. But in order not-to come
too visibly into the open they cloak their criticism under the guise of a
_consuming anxiety for some class cther than themselves, usually the agri-
-cultural classes. Nevertheless, when their own interests happen to come
into conflict with those of the agricultural classes. they are prepared to be
equally vocal in their own defence. I can only say, Sir, that the state of
.affairs which these crities would like to prevail might be a paradise for the
merchants but would be the exact opposite for everybody else; or, to use
:& hackneyed phrase—''C’¢st magnifiqgue mais ce n’'cest pas la guerre’’—
1t is a splendid vision but it is not the vision of world at war.
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1 turn now to matters of more detail and, in particular, to the question
which has so often been put, namely, why did 1 choose to raise the addi-
tional reverrue by taxes on sugar and petrol. 1 might easily reply: why
not, and throw on my critics the burden of indicating more suitable com-
modities to serve as the-vehicle of extra taxation? But I have already indi-
cated to some extent the considerations which I had in mind in choosing
these two taxes. Broadly speaking, it may be said that they are designed
to lay the burden, with the minimum administrative complication and the

greatest certainty of effectiveness, on the shoulders of those classes which

are regarded as better able to bear such a burden. The number of commo-
dities on which an important indirect tax can be levied is strictly limited
and of these, many such as for example, salt and keresone, are commodities
mainly consumed by the poorest classes of the population. If these are to
be excluded, the choice is restricted to a very narrow field indeed. It has
been suggested that additional taxation might have been imposed on certain
articles of luxury such as imported wines and spirits and tobacco. The
critics, however, forget that the consumption of these commodities is highly
elastic and that the level of taxation in recent years has already advanced
to a point at which serious doubts have been entertained regarding the
possibility of diminishing returns. It is precisely because certain articles
of consumption are in the nature of luxuries that they are an unreliable
means of securing additional revenue in times such as these, for if the cost
of them is driven too high, it is obvious that the consumers, being already
faced with other advances in the cost of living, will tend to abandon or
reduce their consumption of these commodities, with the result that the
effort to secure additional revenue will be frustrated.

As regards, sugar, I mentioned in this House the other day the fact
that it is, in the fiscal system of almost every country in the world, the
vehicle for an important revenue tax. In the conditions of India, where
unrefined forms of sugar are available for consumption of the poorest classes,
the scleetion of refined sugar for taxation is specially justified. In <pite
of these facts, it will be observed, as I pointed out in another place, that in
relation to the prevailing level of the price of refined sugar, the ad valorem
incidence of the new enhanced tax is of the order of less than 25 per cent.,
in fact at the present moment it approximates to 20 per cent., ad valorem.
Now, mest of the revenue. taxes which are included in the Import Tariff,
are consumption taxes of the same nature as that levied on domestic sugar.
The general level of such revenue duties is 25 per cent. while many articles
inciuded in that tariff are subjected to higher duties ranging from 30 to 50
per cent. or more. When this is the background of our fiscal system, it is
ciear that the level of the revenue duty on domestic sugar is in no sense
excessive. ’

T amn, however, constantly reminded of the difficulties of the sugar
industry, and it is suggested that those difficulties are a reason for refraining
from increasing the tax on sugar, however justifiable such an increase
might otherwise be. I am fully aware of the difficulties with which the
sugar industry is faced. T will not attempt to allot the responsibility for
those difficulties, but it is clear that, the price of sugar has been maintained
for an unduly long time at an unjustifiably high level—a price derived
from conditions of shortage in which the consumer was very much at the
merey of the producer. These high prices, maintained at the sacrifiee of
the® consumer’s interests. have, in turn. owing to the system adopted in
the provinees concerned, led to extremely high prices of cane, and the in-
dustry has found itself involved in a vicious circle.
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1 do not accept the statistics which my friend, Mr. Ramsay Scott,.
read out to the House the other day as a fair indication of the remunerative-
uese of sugar production during recent months, but in any event, it is clear
thut the industry itself has played a considerable part in bringing about the
present unsatisfactory state of affairs. However that may be, my conten-
tion is that a change was bound to come about in the conditions of the
production and marketing of sugar and that that change was inevitable,
whether the Excise Duty was maintained unchanged, or whether it was
increased, or whether it was reduced. In fact if it had been reduced, a
very unlikely contingency of course, I consider it would have entailed far
more hardship to the industry than as it has been enhanced. In these
circumstances, I must refuse to be deflected from my fiscal programme
by representations relating to the state of the industry at a patricular
wmoment. This type of argument can be adduced at almost any stage at
which taxation proposals are introduced, and my answer must be that the
ills which beset the industry are a matter for separate consideration which
must be remedied in any event and irrespective of the revenue duty which
sugar may be called upon to bear in the present financial necessity of the
State. There is, however, one point with which I shall deal when we
come to the clause of the Bill relating to the Sugar Excise, and that is in
regard to sugar produced before March 1st, 1940. - I shall not now anticipate
what I shall have to say on that point at that stage.

In conclusion, Sir, I would remind the House that, viewed in relation
to the present world emergency, the measure of additional sacrifice, which
India is being called upon to bear at the present, stage, can certainly not be
regarded as excessive, and that the additional burden is one which, in the
present economic condition of the country, it is able to bear without serious
hardship. 1 should be happy indeed if 1 could feel that the measureg intro-
duced this year would be sufficient to see us through the crisis, and I
think that India would have good cause to congratulate herself on so for-
tunate a result. We may perhaps hope for it but we certainly cannot count
on it.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill to fix the duty on salt manufactured 1n, or imported by land inte,
certain parts of British India, to vary the rate of excise duty on sugar other than
Khandsari or palmyra sugar leviable under the Sugar (Excise Duty) Act, 1934, to
vary the rate of the excise and customs duty on motor spirit leviable under the Motor
Spirit (Duties) Act, 1917, and the Indian %ariﬂ Act, 1934, to fix maximum rates of
postage under the Indian Post Office Act, 1898, and to fix rates ot income-tax and
super-tax be taken into consideration.’’

.The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That clause 2 stend part of the Bill”
. ::3:1“ l{u_lnmmad Abqlul @hani (Tirhut Division: Muhammadan): Sir,

“That in clause 2 of the Bill, . , .,
and eight, be o:litted." Bill, the words ‘and four annas’, occurring in lines seven
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Sir, this amendment is in connection with the salt duty. Salt is an
article which is daily used in human as well as in animal food, and it has
been proposed to levy a tax of Rs. 1-4-0 on it. I propose that four annas
should be reduced. We know, 8ir, that we have just passed an Excess
Profits Tax Bill which will bring in an enormous sum of money, and another
Bill levying cess on Agricultural produce, which has been introduced and
referred to Select Committee, is also going to be passed. We have also
raised fares and freights on Railways. It would be seen, therefore, that
there is every probability of getting more money. If tax on salt is reduced
by four annas, I think the people will be very grateful to the Government of
India, and Government will not lose a huge sum either. I need not go
into figures as it is quite obvious. This very article has been the cause of
civil disobedience in India. I, therefore, urge that Government should
consider this modest amendment and see their way to decept it.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in clause 2 of the Bill, the words ‘and four annas’. occurring in lines seven
and eight, be omitted.”

Mr. Lalchand Navalrai: Sir, a similar amendment stands in my name
and I support this amendment. I do not think many reasons are neces-
sary in support of it. Salt is a food which is used by everybody including
animals ‘and it should be the policy of the Government not to tax food
otherwise everybody in India will be affected. This is a tax for whizh
there have been objections for a long time. At one time there were so
many protests that the Congress actually started Satyagraha on it, and
yet we see that the Government is not going to be moved. I know, Sir,
that today the non-official Benches are empty and we cannot throw out
the Finance Bill and compel the Honourable Member tc agree to this
amendment which is very modest. It should be remembered that salt is
a commodity which belongs to this country and which can be manufactured
both from the sea water as well as from saltish lands. Of course, -the
preparation of salt from saltish lands has been prohibited but so far
as the sea is concerned, there is abundant supply of salt there. Now,
when the Satyagrayha movement was started, Government was compelled
to agree to exclude the coastal areas from any salt tax that was made
there. Even that has been gradually abolished and that eoncession has
gone out. Salt was allowed free to those persons who were living in
depots and who used to cure fish but now they are also finding some
difficulties. Under these circumstances, I think this amendment should
be accepted. You have, after all, got to keep the people of the country
contented. If you are going to help the people with regard to this
commodity which is. very necessary for the very existence, then
1 will say that you are at least true to the Indian salt. I can say
that those who live in hotels have not got to cook their food and they put
a little salt over the food which is served to them. Therefore, they think
that they are not being charged the duty as much as any poor man is
being charged. 8o, looked at from any point of view, this amendment is
such that the Honourable the Finance Member should acecept it. If we
look at the debates of this House, we will find that this question is being
raised every year not because there is a peculiar charm in it but because
the commodity is of such vital importance that some concession ought to

be made by the Government. Sir, I whole-heartedly support it. .
B
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The Honourable Sir Jeremy Raisman: Sir, strange as it may seem, I
must oppose this amendment. In a year in which I have had to impose
additional taxation in order to meet my requirements, it would seek to
take away from me a trifle of two crores of rupees of existing taxation to
which the country is already accustomed. I do not think that the change
which is suggested by this amendment would be even perceptible to those
for whose benefit it is intended.

Mr. Lalchand Navalrai: Will you wait for another Satyagraha?

The Honourahle Sir Jeremy Raisman: That is a different matter. That
is not a guestion of the actual incidence on the consumer: that is a poli-
tical question.

T was saying that I did not think that the effect would be palpable or
could even be passed on to the individual consumer but the effect on the
finances would be so serious as to make it necessary to institute another
of these taxes such as are already ihcluded in the Finance Bill. Sir, I
oppose the amendment.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in clause 2 of the Bill. the words ‘and four annas’. occurring in lines seven
and eight, be omitted.”

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That clause 2 stand part of the Bill.”

The motion was adopted.

‘Clause 2 wes added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim). The question is:
“That clause 3 stand part of the Bill.”

.

Maulvi Muhammad Abdul Ghani: Sir, I move:
‘“That clause 3 of the Bill be omitted.”

This clause relates to the duty on sugar which-is now going to be
raised from Rs. 2 to Rs. 8. T do not see any justification for the increase
of this duty. I know that on the one hand it is urged that the sugarcane
producer should get some benefit on account of the protection given to
the industry, but here the industry is going to be charged an additional
sum, which is not a trifling amount but it is 50 per cent. more on the
present duty. 8ir, it will be very hard upon ar industry like the sugar
industry which has just commenced to be able to take care of itself. If
it is not given a relief for a few years more, then I am afraid there will
be hardly any hope of the industrv to be able to stand on its own legs.
The tax-payers are trying that the industry should not be given protection
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at their own cost for any longer period and the sooner the protection is
removed the better. But here effort is being made to cripple the industry.
I am afraid that instead of encouraging the industry the protection already
given will be of no value at all. I know that the Government are bent
upon getting this passed. I know my own position where I stand
on account of the thin attendance in the House. Even apart from that
I know that the certification sword is already hanging . . .

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable
Member has more to say, the House had better adjourn now.

The Assembly then adjourned till Eleven of the Clock on Friday, the
929th March, 1940.
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